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ORDEK 

IM  RACRIDANANDAN.- OL.C.) 

The applicant entm ed the service under the N.F. 

Railway in the year 1%-3 and while the applicant was working as 

mi,-m(Apob his services were :iI6nwo ,v6d. ,I vide Order No. M/ BG/ EA/ 

NJP/2004 (NCSR) datecl.26.05.2005, which according Whim was 

without giving reasonable opportunity just before 5 da_ys of 

retirement. The applicant has filed an appeal dated 28.06.2005 

(Annexure -  LX) before the Competent Authority, which is yet to be 

replied or considered. Aggrieved by the said inaction, the applicant 

has filed this application seeking the following rehef~ .- - 

"In the premwies aforesaid it is therefore 
respectful1y pra, yed 	Your Lordslups may be 
pleased to admit this application, call for the 
records, issue Rule caffing upon the Respondents 
to show cause as to why the. impugned order No. 
M/BG/EA/N.JP/2CK)4 (NCSR) dated 26.(-X5.2(-X35 -  
should not be set aside and quashed and as to 
why direction ishall not be, directing the 
Respondent till regularise the period of absent 
from 24.6.04 to 14.9.04 for the purpose of pension 
and other retirement benefit and also direct the 
Respondent- to release the gratuity, provisiorml 
pension, GPF and other service benefit and upon 
cause or causes being shown make the Rule 
absolute and/or pass such other order or orders 
as your Lordships may deem fit and proper 

AND - 
Pending disposal of the application Your 

Lordships may be pleaseA to direct the respondent 
to pay G.P.F./G.I.S. amount to the applicant. 
which bas been deducted from his salary." 

2. 	have heard Ms. M. Das, learned counsel for the 

applicant and Dr. J.L. Sarkar, learned standing counsel for the 

Railways. 
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Counsel for the applicant submits that the applicant 

will be satisfied if a direction is gi~ to the APPeMate Authority to 

consider and dispose -of the. appeal dated 28.06.2005 xvitbin a 

time frame. Counsel for ,the respondents also submits that it will 

meet ends of justice. 

Recording the said submissions of the learned counsel 

for -the parties, lam of theview that such recourse will grant some 

relief to  tile applicant. Therefore t  this - Tribunal directs the Appellate 

Authofity, the Respondent No. 3 to consider and dispose of the said 

appeal dated 28.M!2005 within a period of three m 	from the 

date of receipt of this order. I also direct the respondents, to give 

personal hearing to the.applicant, if so opted by the applicant and 

pass a speaking order. 

. I The O.A. is-1 "posed of at the admission stage itself. In 

the circumstances I  no order, astC,k Costs. 

Cotu-mel for the applicant will produce copy of the O.A., 
J,,--&HM 'AJItA 

copy of this order- and apy.,other documents 
. 
wit)-iin ten days from 

today. 

K. V. SACHIDANANDAN 
VICE C14AIRMAN 

/ mb/ 
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CQUAl Administrative T; ,,bun0 

V  MAR T1 7,-5rTA 0=72rty'f'! 

,Y\ 

IN THE 
M 

(An application under section 19 of the Central 
Administrative Tribunal Act,,1985) 

ORIGINAL APPLICATION  NO. 

BETWEEN 
Sri. Nikhil Ch. Singha Roy 

............ APPLICANT 
-VERSUS- 

The Union of India & Others. 
. 	.......... I .......... RESPONDENTS.. 

LIST  OF  DATES AND  SYNOPSIS: 
Annexure-1. 	Memorandum along with article. of 

charges dated 20.09.2004. 
ANNEXEIRE-II. 	Letter dated 26.8.2004. 
ANNEXLIRE-III 	Letter dated 13.9.2004. 
ANNEXURE-IV 	Medical Certificate dated 
ANNEXURE-v 	Reply of the applicant dtd.10.11.04 
ANNEXURE-VI 	Letter dated 23.12.04 
ANNEXURE-VII 	Letter dated 18.2.04. 
ANNEXURE-VIII 	Impugned dated 26.5.05 
ANNEXURE-IX 	Copy of the appeal dtd.28.6.05 
ANNEXURE-X 	Remainder Letter dated 5.11.05 
ANNEXEIRE-XI 	Advocate's Notice Letter dtd. 

SYNOPSIS: 
That the applicant - is a ~eart patient and from 

24-6.04 to 14.9.04 he was in series condition and was 
treated under a Doctor. So he to be treated as on duty 
from said period because the applicant reported to the 
authority of C & W/SGEG for the sick and fit 
certificate from doctor on 26.08.04 so the period 
mentioned above does not arise as an unauthorise absent 
as alleged by Respondent No. ~__  .. Without giving any 
reasonable opportunity, the applicant was removed from 
the service vide order No.M/BG/EA/NJP/2004 (NCSR) dated 
26.5.05 Annexure-VIII) just before the five days of his 
retirement by the Respondent No. I 
motive. 	

with an ill 

Thereafter on 28.6.05 the applicant preferred an 
appeal before the appellate authority (Respondent No.-3 
) but more than six month has elapsed but no action 
whatsoever has taken by the said Respondent. So the 
applicant file this case before this Hon'ble Court for 
the ends of justice. 

Filed by 

4 - 50~ --~ . 

Advocate 1crJ,3/LrZ, 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: 

GLWAHATI BENCH I GVWAHATI. 

(An application under section 19 of the Central 
Administrative Tribunal Act,19,85) 

ORIGINAL APPLICATION NO.(n 

BETWEEN 

Sri. Nikhil Ch.Singha Roy 

SIO. Lt.Sachi Singha Roy 

Resident of : Pradhan Nagar, 

Ashapurn. a Road, 

P.O. Pradhan Nagar, 

District -Darjeeling(West Bengal). 

..................... APPLICANT 

-AND- 

The Union of India, Ministry 
"ju*eVq---j " Rl 	 Kl f  ODMIL4 

of Railway,, Rail Bhawan, 'New 

Delhi. 

The Chief General Manager 

N.F.. Railway,Mali4aon,Guwahati-11. 

The 	Senior 	Divisional 

Mechanical Engineer, N.F. Railway, 

Katihar. 

The 	Divisional 	Mechanical 

Engineer, 	N.F. 	Railway, 	New 
Jalpaiguri. 

..................... RESPONDENTS. 

k-V 
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DETAILS OF THE APPLICATION 

PARTICULARS OF THE ORDER AGAINST WHICH THE 

APPLICATION IS MADE: 

The 	application 	is 	presented 	against 

Memorandum No.M/BG/EA/NJP/2004 (NCR) (Annexure-I) 

dtd.20!.09.04 issued by the Respondent No.k. 

(Div isional Mechanical Engineer , Administration) 

N.F.Railway, New Jalpaiguri and impugned removal 

order No. M/BG/EA/NJP/2004 (NCS R) (Annexure-VIII) 

-dated 26.05.2005 issued by the Respondent No.3. 

JURISDICTION OF THE TRIBUNAL: 

The applicant declares that the subject matter 

of the instant application is within the 

jurisdiction of the Hon'ble Tribunal. 

LIMITATION : 

The applicant further declares that the subject 

of the application is within the limitation 

prescribed under section 21 of the Administrative 

Tribunal Act, 1985. 

FACTS OF  THE CASE: 

Facts of the case in brief are given below 

4. 1) That the applicant is a citizen of India and. a 

permanent 	of resident of 	the 	above mentioned 

locality 	and as 	such he is 	entitled to 	all 	the 

rights 	and privileges guaranteed under 	the 

Constitution of 	India 	and the 	laws 	framed 	there 

under. 



4.2) That the applicant on 19.5.1963 entered the 

service under N.F. Railway 1963 entered the service 

under N.F.Railway' as G-IV (Khalasi) . The applicant 

from the date initial appointment has been 

discharging his duty with the satisfaction of the 

Superior Authority and regarding his sincerity, 

dedication and devotion towards, performance of his 

official duty here never came under questi6n, 

It may be pertinent to mentioned here that due 

to heavy work load and strainous work scheduled the 

applicant slowly develop a:1--ment and consequently 

develop heart disease. 

f 4.3) That the applicant's integrity with regard to - 

discharge his official duties, his ACRs/Drocisser 

were upto the mark and there was no adverse remark 

whatsoever in this long spa--,L-. of service caryt..*,er. 

During the course of his service period was 

adjudged with times promotional). His efficiency 

did , not come own his way with regard to above 

promotion and as a discipline employee, the 

applicant was discharge his official duties to the. 

outmost satisfaction of all concerned. He was never 

been found of dereliction of duties. 

4.4) That the applicant jA surprised to note on 

receip~ ;- of the , memorandum vide issued vide 

No.M/EA/NJ P/2004/(NCR) dated 20.9.2004 iss'ued by 

the Divisional Mechanical Engineer N.F.Railway, New 

Jalpaiguri. By the said memorandum it was informed 

to the applicant that the President of Railway 

Board proposed to hold on t-h& enquiry against the 

applicant under Rule 9 of Railway servant (D & A) 

N. (",'01t, 
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Rule 1968 against the, ~. ik---,rv4A4-;_avL__ of misconduct or 

misbehavour. The applicant was also supplied with 

Article of charges along with list of documents to 

be relied on during the course of enquiry. 

The Article of charge was 'that the said Sri 

Nichil Ch.Singh Roy while functioning as MCM (APO) 

/SGUJ) during the period was found unauthorized 

absent from duty w.e.f. 24.06.04 to 14.09.2004. 

Copy of the memorandum along with 

article 	of 	charges 	dated 

20.09.2004 refer to above is 

annexed herewith and marked as 

ANNEXURE-1. 

4.5) That the applicant was served with a letter 

vide No.LEAVE/C&W/SGUJ/04 dated 26.08.2004 by which 

the Sr. Section Engineer/ In-charge C & W Siliguri 

N.F.Railway addresse,4 to Divisional Mechanical 

Engineer (DHE) N.F. Railway New Jalpaiguri informed 

that the applicant was absenting unauthorisely 

without any intimation from 24106.2004 to 

14.09.2004. The applicant appeared before the 

concerned authority with one periodical medical 

certificate (PMC) of Siliguri. The case of the 

applicant was referred to Divisional Mechanical 

Engineer, N.F.Railway, New Jalpaguri, for disposal 

and ~all,owing him to resume his duty. 

A copy of the letter dated 

26.08.04 is annexed herewith and 

marked as ANNEXURE-Ii. 

4.6)That the Sr.Section Engineer/ In-charge 	(C & W) 

Siliguri N.F.Railway issued 	a 	letter vide 

\1\1~ 
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LEAVE/C&W/Divisional Mechanical Engineer (DNE) 

N.F.Railway, New Jalpaiguri informed the letter 

that as per instruction the applicant directed to 

Sr.DMO/SGUJ for obtaining DFC by letter -dated 

11.9.04. The DFC dated 11.9.04 issued by the Sr. 

DMO/SGTJJ was obtained by which it was directed to 

allow the applicant to resume his duties. 

A copy of the letter dated 13.9.04 

is -annexed herewith and marked as 

ANNEXURE-III. 

4.7) That the applicant begs to state that he has 

.been referred to Sr.DMO/SGUJ for obtaining DFC. The 

applicant was explained and -thereafter the 

concerned authority were directed to allow the 

applicant for resume his duties. On being found him 

medically fit after long ailment. 

4.8) That the applicant begs to state that the 

applicant with 'regard to his ailment has time and 

again informed the concerned authorities, even by 

sending his son to apprise the concerned authority. 

This step was taken' by the applicant owing to the 

facts that this written intimation regarding his 

sickness was not deliverable acknowledged by Sr. 

Section Engineer/in-charge (C & W). The applicant 

while informing the concerned authority form time 

to time enclosed all the medical certificate - for 

their ready reference and taking necessary action 

thereof. 

Copy of the medical certificate is 
annexed herewith and marked as 
ANNEXLYRE-IV  . 

Pj 
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4. 9) That as satedt,~ earlier paragraph regarding 

receipt of the Memorandum along with Article of 

charges dtd. 20.09.2004, which was shocking and 

surprise, the applicant submitted his written reply 

to the Divisional Mechanical Engineer (D1,E) 

N.F.Railway,New Jalpaiguri against said memorandum. 

The applicant by his reply stated at length the 

difficulties faced A  him and hilssuffering with regard 

to his heart diseases. It was informed the 

applicant on 2 .4.06.2004, when he was feeling severe 

chest , pain to this local office but the officer in 

charge i.e. Sr. Section Engineer (C&W) refused to 

accept the information which'was conveyed to him 

through a messenge 
. 
r. Due to his seriousattack the 

applicant had to consult the private medical 

practitioner and was under treatment from 

24.06.2004 to 25.08.2004 and thereafter on 

26.08.2004 the applicant appeared before the 

concerned authority with necessary medical .  
certificate to resume his duties. On 26.08.2004 

itself PMC .  was sent to the DMC/NJP by ftter dated 

26.8.04. The applicant was allowed to resume his 

duties from 15.09.2004 on the advised of SSE/1/C & 
W/SGUJ d,ated 10.9.2004. The applicant in view of 

the above categorically denied the artic le of 

chares and prayed for regularization of period of 

absent from 24.06.2004 to 14.09.2004'as on duty. 

A copy of the reply of the 

applicant dated 10-11-04 is 

annexed and marked as ANNEXURE-V. 

t"J . ~"~ 
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4.10) That the Divisional Mechanical Engineer (D1 ,-E) 

N.F. Railway New Jalpaiguri by order No. M/BG/ EA/ 

NJP/2004/ (NCSR) dated 18.11.04 appointed one Sri. 

S.S. Bardhan,, (S.L.I.) NJP as enquiry officer to 

enquiry against the charges leveked against the 

applicant. 

4.11) That after appointment of the enquiry officer 

the applicant by letter dated 23.12.04 informed the 

concerned authority that he has failed to 

understand as to what ajue the charges leveled 

against him. It was further informed that -t-hG bare 

reading of article of charges i.e. Article-I,II,III 

as well as Annexure I, II, III, IV the applicant 

failed to understand as there was no specific 

indication the charges 'nor there was imputation 

of charges. It was obligatory duties of the 

Respondent authority to make excess with charges 

documents to be relied upon during the course of 

enquiry. In absent of such documents as well as the 

specific charges to which a delinquent has been 

chargeA with. Here in the instant case it is 

apparent on the faceof records regarding absent of 

above documents. 

A copy of the letter of applicant 

dated 23.12.04 is annexed herewith 

and marked as ANNEXM-VI ., 

4.12.) That the applicant begs to state that the 

enquiry officer by letter dated 17.2.05 informed 

the applicant for furnish his defence counsel but 

the applicant expressed his inability to submit his 

defence counsel unless and until he is made handy 
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with the relevant. document as well as specific 

articles of charges which was issued vide 

Memorandum dated 20.09.04 (Annexure-I hereto). 

Inspite of such request the concerned authority as 

well as the enquiry officer did not paid any heed 

to the request and deliberately and willfully 

remained silent over the matter for long time and 

as such the action of the Respondent Authorities 

suffers from illegality and thus violates the 

canons of principles of natural justice. 

A copy of the letter dated 18.2.05 

made by'the applicant is annexed 

and marked as ANNEXURE-VII. 

4.13) That the applicant begs to state that towards. 

this request in regards to the supply of documents 

and specific mentioned of Article of charges did 

not came forth as a result of which t :he applicant 

precluded from referring the name of defence 

counsel, defence witness, reliance of defence 

documents etc. ' This has resulted in series 

prejudice to the applicant. 

4.14) That the applicant begs to state that one 

t1me morning the Respondent Authority by order 

No.M/BG/EA/NJP/2004 (NCSR) dated 26.5.05 removed 

the applicant from the service w.e.f. 27.05.2005 

ag ainst the alleged charges of unauthorized absent 

from duties w.e.f. 24.06.2004 to 14.09.2004. 

A copy of the impugned order dated 

26.05.2005 is annexed and marked 

as ANNEXURE-VIII. 
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4.15) That the against the impugned order dated 

26.05.2005 the applicant preferred an appeal before 

the Sr. Divisional Mechanical Engineer N.F.Railway 

Katihar stating interalia the entire facts and 

circumstances against which the applicant was 

stopped from attending his duties during the period 

from 24.6.2004 to 14.9.2004. The applicant has also 

high lighted different aspect regarding the 

procea1--OiuAJ.lapse8 that has been done by authorities 

in conducting departmental enquiry. 

A copy of the appeal dtd.28.6.05 

is annexed and as Annexure-IX 

4.16) That appeal dated 28.6.05 was pending before 

the Respondent No.3 (Appellate Authority) for 

disposal. Since the Respondent No.3 was silent over 

the matter the applicant submitted reminder on 

5.11.05 for taking necessary action to the appeal 

by him on 26.5..05 against the removal order dated 

26.5.05.. Despite 	filling 	the 	remainder 	the 

appellate authority is silent till date in 

disposing the appeal. It is the general principles 

of 1 aw preferring of appeal against the order of 

major punishment is statutory right and it is boundA-,,-+-' 

on the authority to take necessary step to disposed 

of such appeal preferab17 within a period of 6 

month but more than 6 months has elapsed but no 

action whatsoever has 6wtaken by the said 

Respondent, the reason best know to him. 

A copy of the remainder letter 
dated 5.11.05 is annexed and 
marked as ANNEXURE-X. 

t'i - 1~ L'~ 
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4.17) That failing generate any response in regards 

to disposal of the appeal d1s-pozal of the  - appeal 

dated 28.6.05 the applicant dei-spatched an Advocate 

notice before Respondent Authority to take 

necessary action in considering reinstate " -%f the 

applicant in service for the purpose of pension and 

other retireA.- benefit. The Advocate's notice has 

also failed to evoke any response and a result of 

which the applicant is suffering immensely without 

any fault on his part. 

A copy of the said Advocate Notice 
dated 	-7 -  2  -,o  * 6 is annexed herewith 
and marked as ANNEXEJRE-XI 

4.18) That the Respondent Authority due to some 

previous grudge entire by 

the Respondent No.3 & 4. The' information supplied 

by the applicant through messenger regarding his 

sickness was not -&-c -c- Ie-V'+:-4which the applicant came 

to know on 26.8.2004. Prior to that the applicant 

was of the bonafide believe that information 

regarding his sickness has been conveyed to the 

authoritie. But the facts remains, is that though 

the authorities got the information regarding his 

sickness but some not :for the 

personal grudge. 

4.19) That the Applicant demanded justice and the 

same has been denied-to him. 

4.'20) That this application has been filed bonafide 

to secure the ends of justice. 
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5) GROUNDS FOR RELIEF WITH  LEGAL  PROVISION: 

1 	For that the disciplinary Authority has failed 

to applied its mind and mechanically passed the 

impugned removal order dated 26.5.2005 as such 

s ame is liable to be set aside and quashed. 

For that the enquiry officer was duty bound as 

per DAR 1968 to adviseo the delinquent to 

appear before him with a period of 10 days 

from the. date appointment as enquiry officer. 

The enquiry officer (EO) also required to allow 

the delinquent, the copies of the documents and 

submission of defence counsel within a period 

of 30 days and thereafter on making documents 

available to. the deli~quent fixed the date for 

the enquiry proceeding. The'Enquiry Officer has 

failed to act in accordance with the rule. Thus 

the entire proceeding has been 	,and 

thus enquiry repori t if any and the impugned 

order is liable to be struck down. 

For that there can not be a ex-party decision 

when the delinquent or changed official has co-

operated with the enquiry and thereby submitted 

his defence statement to the memorandum as well 

as sought for documents/Annexures to be relied 

upon by the Enquiry' Officer during the course 

of enquiry. But the instance case neither the 

Enquiry Officer supplied with the documents 

/Annexures nor he could suggest name for 

defence counsel as a result the applicant was 

not z in-position to deferL,4 ,d his case before 
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the Enquiry officer. The Enquiry Officer having 

regards to the facts has conducted enquiry ex-

party which has caused series prejudice to the 

applicant and thus violate the provision of 

principles of natural justice as well as 

article 311(2) of the Constitution of India. 

4. For that the Enquiry Officer has made gross 

error both in law as well as 

- 

in facts in going 

ahead with the enquiry proceeding ex-parte and 

as such the impugned order dated can not stand 

on its footings. 

S. For that the Disciplinary Authority ought to 

have taken cognigence before the passing the 

impugned order f  removal which has been passed 5 

day ahead of the applicants retirement from 

his service on attaining the age of 
superannuation and 

' 
as such it is crystal clear 

that the Respondent Authority were biased and 

were pre-determined to punish the applicant. 

According~ the impugned order is devoid of merit 

and liable to be quashed. 

6. For that the Disciplinary Authority ought to 

have bee-n applied its proper mind before 

passing the impugned order due to the facts 

date the applicant duly co-operated with fJU_ . 

ct enquiry proceeding by submitting his defence 

statement request for appoint of defence 

counsel etc. that being the position the D/A 
ought to have appri44-4-"_?*-tthe applicant 

ready to co-operate,the enquiry proceeding and 



the ex-parte decision 

uncalled for and thus 
;Sk 

been rejected A  lemino. 

of enquiry officer is 

same is 'ought to have 

I 

IS 
I 

13. 

7. For that the Disciplinary Authority has made 

error in law while passing the impugned order 

removal that Rule 9(9)(B), Rule-9(23) of 

Railway Discipline and Appeal Rule 1968 very 

ambiguous that the Disciplinary Authority must 

informed the delinquent/changed officer about 

the enquiry proceeding conducted by the 

Enquiry Officer ex-parte but the instant case 

noting has been informed which clearly violate 

the free and fair enquiry and enbasized in 

article 311(2) of the constitution of India and 

as such the on this court along . impugned order 

is liable to be set aside and quashed. 

For that the Disciplinary Authority ought not 

to have passed such harass penalty of removal. 

only 5 days ahead of the applicant's retirement 

of attaining the age of superannuation that 

clearly indicate malafid~ 	intention and 

arbitrariness respondent authority to deny the 

applicant of his pension and other survive ,  

benefit and as such the impugned order liable 

to be strucked down on being devoied of merit. 

For that the appellate authority has also shown 

its also its displeasure to the applicant in 

not disposing of the appeal filed by him on 

the ground of. procedurallapses and principles 

of natural justice. 
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For that the impugned order dated 26.5.05 

	

exf-.e-,- e-- illegal and thus 	to be set 

aside and quashed. 

For that, the action of the Respondents* is not 

maintainable in the eye of law. 

The Applicant craves leave of this Hon'ble 

Tribunal to advance further grounds at the time of 

hearing of the instant application. 

Details of Remedies  Exhausted: 

That 	there 	is 	no 	alternative 	and 

efficacious and remedy available to the 

applicant except the invoking the jurisdiction 

of this Hon'ble Tribunal under section 19 of 

the Administrative Tribunal Act, 1985. 

Matters not previously  filed for pending in a 

other  court: 

That the Applicant further declares that 

he has not filed any application, with petition 

or suit in respect of the subject matter of the 

instant application before any other court, 

authority, nor any such application, writ 

petition of suit is pending before any of them. 

Relief sought for: 

in the premises aforesaid it is 

therefore prayed Your Lordships 

may be pleased to admit this 

application, call for the records, 
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issue Rule calling upon the 

Respondents to show cause as , to 

why the impugned order 

No.M/BG/EA/NJP/2004 (NCSR) dated 

26.5.05 should.not be set asie and 

quashed and as to. why direction 

shall not be, directing the 

Respondent till regularize the 

period of absent from 24.6.04 to 

14.9.04 for the purpose of pension 

and other retirement benefit and 

also direct the Respondent to 

release the :gratuity, provisional 

pension, GPF -  and other service 

benefit and upon cause or causes 

being shown makethe Rule absolute 

and/or pass such other order or 

orders as your Lordships may deem 

fit and proper. 

-AND- 

	

. Pending 	disposal 	of 	the 

application Your Lordships may be 

pleased to direct the respondent 

to pay G.P.F./G.I.S. amount to the 

applicant which has been deducted 

from his salary. 

And for this act of kindness the petitioner as 

in duty bound shall ev6r pray. 

k') - ~'~ 
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VERIFICATION 

I. Sri. Nikhil Ch.Singha Roy, SIO. Lt.Sachi 

Singha Roy, Resident of : Pradhan Nagar, Ashapurna 

Road,, P.O. Pradhan Nagar, District -Darjeeling (West 

Bengal) in the District of Kokrajhar (Assam) do 

hereby solemnly verify that the statements made in 

Paragraph ............ . ............... are true to my 

knowledge, 	those 	made 	in 	Paragraphs 

Nos. being matters of 

records which are true to my information derived 

there from which I believe to be true and those 

made in paragraph . .......... - are true to my legal advice 

and rests are my humble submission before this 

Hon'ble Tribunal. I have not suppressed any 

material facts. 

And I sign this affidavit on this Ld~ day of 

I 	March, 2006 at Guwahati. 

Iden ified by 

i  Advo\cat .'s Clerk. 

4'~r~vla elt-'0'04AO~ 

D E  P  0  N  E N  T 

I 
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Staxiard Form No: 5 
Northeost Frontier Railwoy 

5tondard Form of Charge 5tiev 
Rule 9 of it-se Railway 5,&-vont, 

(Discipline and Appeal Rules. 1968) 

NO: M/S&/EA/NJP/20G4 (WR) 	Wied: 20/09/2, 004. 
DiYi1ional Mechamical Enginew (Niam e of t he Rai hvay Adm inisirat ion) .r 
Place of Issue; 	New Jolpaiguri 	Wted. 

. 
20/09/2004. 

MEMORANUUM 

The President / PdilwxV Bowd / Undersigned propose (s) to held an etiquiry against 5~hri 
Nikhil Chandra Sngha Roy, MCA (APQ)1SPJJ under Pule 9 of the imputations of misconduct 
or misbefiav;ior in respect of vAiid, the enquiry is proposed to be field is set out in the enclosed a 
itotemont or articl" of rhorgei (Anrcn(w ~e - 11). A itotement of the imputotionq r)f 
misconducls or nti::beha ~ior insupixx-f of ecid... arlicle of churges i-. enclased (A-muxure - II). A 
list of documents by Aich rand a list of W Inesses by W-ion-t, the articles of cilarges are pv")OSed 
to be sustained are also enclosed (Annexure - III A IV). Further copies of the doe-ument6 
mentioned in the list of documents as per Annexure - III are enclo5o. 

5hri Whil Chandra 5irlho Roy, MCM (APQ)/5&UJ is hereby informed That he so 
desiress he can inspect and take extracti from the documents mentioned in the enclosed list of 
documents (Annexum - IM at any time during the office firs. within 10 (Ten) days recdpt of 
this Memorandum. 

5hri Whil Chandra Sirx*4 Roy, MC_M (AP6)/5&UJ is further informed that he may, 
if he so desires, take assistance of another Rail%vml Servant and of Pailwoav Trade Union ( ~,kfho) 
satisfies the requirement of Pule 9 (13) of the kailway 5ervant (Discipline and Appeal) Ruies, 
1968 dnd 4ite - I and or 2 there under as the case nwy be for itispecting tlie documents aid 
assisting him in representing enquiry his case before the inquiry AuthoHty in. the event of an  
oral inquiry being held. For this purpose fie should nominate one or more person order of 
preference, Before nominating the ag.jigtinq Poilymy Servmt(s) or P

~ailwny Trode Union 
Official(s) 5hri Nkhil Chandra Singho Roy, h%CM (APO)/S&L)J should obtain an understanding 
from the nominee(s) that lieltiley lliVdre willing- to  assist him during the Oisciplirtary 
proceedings. The undertaking should also contain particular cases(s) if any, in which the 
nominee(s) had alreody undertaken to assist and the undertaking, were furnished to the 
undersigned along vvith the nomination, 

5hri Whil Chandra 5irlho Roy, MCM (APQ/5GUJ is hereby directed to subrinit to 
the undersigned a written statement of his defense ~-Athin 10 (Ten) days of receipt of this r at;  
Memorandum, if he dose not require to inspect any documents for the prepar fal Of his 
defense and v~ thin 10 (Ten) days after coflfiPlefiOtt Of iMSPOCTioti of docut1jeits, jj he deg i p e:1  t o  
inspect documents end also (a) to state whether he %,voishes 

. 
to be heard in person and (b) to 

furnish the name and address of the witnesses if any whom he wishes to cal'i In support of ii 4:5 
defense 

5hri Nikhil Chandra 5ingho Roy, MCM (AP0Y5&UJ is atfornied TWO Cut eriqUir~ mil be~ 

held only in respect of those articles of charges as are not admitted. He should, therefore, 
apecialfy ~ admit or deny each article of charges. 

77 

"^V - 

AIL", 

11 
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f Tile 

-hri t4khd Chorwdr'a SinghO ROY ,  MCM (APO)/-"&UJ is ful -11-l er  " fo"lled "lut t  
Z; 	

of defense YAthir tile P'-'r'n-d specified in Para - 2'or doi!e 
does not submit his vritterl statement 	 III r,iig or refused to comPiY Wi ll-W otherwise f 1 
not appearing perion before the EnqtAry AuthoritY c 	1) 	068 or *I! ,?. 
tile proOlion of Ruie 9 Of tile- RQihvay -c`--Va-nt 

( . I)i 5cipline and Appeo 	hold fl;C 

order 
' I 

directions issued in pursuance of fl i e said 	l ile  Enquiry Authority r1wi 

IrIqUiry ex-perty. 

rd--a 5ingho Roy, MCM (APO)/5&Uj is itiviled  10  Rule- -nie 411efilial of Shri Nikhl Cho 	rider Aiich no PaJIN ,.tM,  Scr\'a"t ghal! bring or 
20 of the RQi IwaY Semice (Conduct) Rules, 1968,  u 	

erior A'uthority to further his 
Cittempt to bring Pohtical or other influence to bear upon 

any sup 	
ro,.. n  Tf 

interevt in r.--,jpect of motter-5 pertaining 	
My 

deal lalf  from r  'not ,ller  
represenlation is received on his bei 	

. 3=  ~ , respec . of any mG It; 

VM1141 These proceedtigs, il VAII,  be preautned ilwa Shri Nikhil Chandt-o 
51*0 ROY ,  MCM  

(APO)/SGUJ is awrare of such a 
representation and that it has been made at his instance and 

action W1 be taken against him for ',A
oiation of ku ~e 20 of tile RQ0wGY 5ervice (Conduc-

,) Ruies, 

1968. 

a. 	Tile recc~ pl 
of T i l i s  M et"orancium nidy be ocktiomAedged. 

ci,~J/ 204. 
55E (IC)/C&W/ _r,&Uj's lei ter No: Leave/CAW/ ~ 	CV 

Dated: 26/08/2004. 	
Leve1C4'W,'5rvUJ IF  ' 2V G-4  - 

2. 	55E (IC)/CA'W/5GVTS iel t cr  '\10:  
D,-,ted - '1 3/0912004. 

(.5ignaturc) 

Bimoll Topno (i)M -C'/NJP .j 

Njoine and 	of the 

C,r,inpeent AuOwl-Y 

COPY to ,  

Nkhil ChdndrO S;r lgho Roy, ACM (APCi)/'5&UT under O
'SE UjC)/C'Aw/56;jj-

2. 	bRM (MNIKIR 	
for kind inforlaotior,  pkwse. 

J. 	DRM (P)4r'KIR 	
lease. 

4. 	APOIN-TP 	
for infor*ntion P. 

~ e!- " , 	.1 	1 - 	- f 
S. 	00C 	u '^7 

-1-1 

I 
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SON" 

Annemure to Statement Form No; 5 Memmvndum of Charge Sheet under We 9 
of the RS (W) Rules, 1968. 

ANNEXURE - 1 

-tatement of article of charges framed against S+ni Nikhil Chcmdra inyr?a a 	 5 1  
Roy while functioning as tACM (APO)ISGUJ (Name and Designation of -the Railwa~ 
Servant). 	I 

Article - I 
I 

That the said ShH Nikhil Chmdra Siny ~m Ray while functioning CLS MCM 
(APO)ISGV.l during the period (here enter defini -fe and distinct 
article ofcharges). 

Shri Nikhil Chandm Singho %y, MCM (APO)ISCYUJ was found unauthorized 
,absent from duty w.e.f 24/06/2004  to 14/09/2004.  , 

By this act, in remaining unauthorized absent from duty has shown gross 
negligence of duty which is unbecoming of s.6overnment servarrll -  and tantaimount 
rHsconduct of contravened of Scrvicv- Conduct kiles, 3.1 (ii) and NO of 1968. 

U~ VN J17  IF 

Article - II 

That during the aforesaid period and while functioning in the aforesaid of ffice 

the said 5irq Nikhil Chimdra Singha Roy (here enter definite and distinct article -Of 
charges). 

Nil 

Artick - III 

That during the aforesaid period and * ,hile functioning in the aforesaid office 
the said Shl Nikhil Chand-a Singha ~,Roy (here enter definite and distinct article of 
charges). 

Nil - 

2 t~j P7 
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ANNEXVRE -  II 

Statement of imputation of r1sconcluct or misbehavior in support of the Article of charges frwned against SIVq Nikhil Chaxim  Singho  poy, MCAt (APWSI-VT (Nlanx and Designati on of th e  Rai 6QY Servant). 

LA 

Article -  1 

That the said Shri NiMil Chaxim 
5'rghG P-OY while functioning as MCM (AF'O)/SGUJ during the period 	(here enter definite aird distinct article of chargesl 

Shri Nikhil Chmmkv  SinSrha  %Y, 
MCM (APO)/S6UJ was round unauthori ze  

absent from duty wt.f ?4./06/20!L4 to 14/0~/2094 .  

By this act, in remaining Unauthorized absent from duty  has Shown gross  negligence  of duty which is unbecoming of s o7overnrixi,it servant 
arxq tantarnount misconduct of contravened of Savice  condjct  pukz,  3.1  (ji)  jMW 

(6f) of 1968. 

Article - II 

That during the aforesaid period and whil e  functiorinq in the aforesaid office the said 5" N&hil Chcmdra 51 1110a Poy (here enter definite and dis-finct arti c le  of chargesj 

- Nil - 

Article - III 

That during the aforesaid period and w4jile functioning in the aforesaid 
office the said SITq Nikhil Chandry Singha Roy (here enter definit e  and disfinct a-tj.:; j e  o f chargesl 

mom 

IV 

-4? 
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ANNEXURC-  - III 

Charx+v c1roa 	 n -har 
List of ~ Clocuments by'which the 'rt: cie of 	ges framed against S~ffj Nik ~ il 

h"PA (APO)15GUT (Ncu -ne and besigimflon of the Ra"Evay Servant are proposed to be Sustained 

SSE aC)1C&W1SrAj%_j ,5 	NO , 
LeavP-/C,&W/56UT/2004. 

bated: ZVOU'20o4. 

SSE CLC)/C&w/SGux3 leftw NO; 
bated. 12,/o/ZON. 

DME. 

List of the' witnesses by "om the Article of charges framed aqainst S ~ri Nikhd Chandrm sinoa Roy.  W_M (,A 	/K , ,?O)ISGU,T 	Me Qnj  
k  I 	~~

rSiqr-Gtivn of the Paj:hvc.,f  5ervant) are prop ol sed to: be stistained 

-SSE (IC)1C,&W1 .S&uj_ 

OM NJ P 

v 
1o817 
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Annexure-II 

(Type Copy) 

N.F.Railway 	 N.F.-G.40A 
No.Leave/C&W/SGW/04 	 Dated: 26.8.2004 
From:SSE/IC/C&W/SGUI 	 To DNE/NJP 

N.F. Rly. 	 N.F.Rly. 

Sub: 	Shri Nikhil Ch.Singha Roy, mcm, (APO) 

Ref: 	Under SSEIC & W/SGUJ 

The above named staff has been absenting 
unauthoriseiy without any intimation to this office 
from 24.6.2004 to 25.8.2004. Prior to this long 
absent, he also was in habit of absent without 
intimation for 2/3 occasion against periodically 
regarding his absence. 

Suddenly he appeared before MC with one PMC of. 
Siliguri along with one statement on 26.8.2005 
whereas Rly./Health unit is nearer to his 
residence, in view of resume duty. 

So his case is hereby sent for your disposal 
along with his statement & PMC. He will be allowed 
for duty after receiving your permission. . 

F17.11 
Statement dated 26.8.04 
PMC (issued from 
Pradhan Nagar(Siliguri) 
Date 25.8.2004 

Sd/-illegible 
Date ............... /04 

Sr. Section Engineer/In-charge (C & W) 
Siliguri Jn. N.F.Railway 

eA^j~-4 ~4-4 le,  

-rm'-e- 



NO 
18 

-2-3 -  

Annexure-III 

(Type Copy) 

N.F.Railway 
	 N.  F. -G. 4 OA 

RB-GL- 19 

No.Leave/C&W/SGW/04 
	

Dated: 13.9.2004 

From:SSE/IC/C&W/SGUI 	To DNE/NJP 
N.F. Rly. 	N.F.Rly. 

Sub: 	Shri Nikhil Ch.Singha Roy, mcm, (APO)/SG 

Ref: 	Your L/No.M/BG/EA/NJP/04(NCR) dt.13.9.04 

Reference to the above that as per your 
instruction, he was directed to Sr.DMO/SGUJ for 
obtaining DFC through this office L/No.SICK/C & 
W/SGUJ/04 dt.11.9.2004. 

Subsequently,after .obtaining DFC/No. dt.11.9.04 
(Issued by Sr.DMP/SC-7UJ, he is hereby directed to 
you for necessary permission to resume duty. 

In this connection.. The above DFC/..... along 
with PMC(Self sickness, issued by the Dr.Anand 
Sharma/Siligur, Pradhannagar) are also enclosed 
herewith for your disposal pleased. 

D A. 	W DFC/47 
(ii)Self PMC dt.25.8.2004 

Sd/-illegible 
Sr. Section Engineer/In-charge (C & W) 

Siliguri Jn. N.F.Railway 

N. C  . 	.................. 
.................................... 

Shiri Nikhil Ch.Sigha Roy, mcm(APO) Sil 
Is attested 

Sd/-illegible 
Sr. Section Engineer/In-charge (C & W) 

. Siliguri Jn-. N.F.Railway 

--4-) 	4--b 	;6,- 
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The DME/N.F.Rly./NJP 

Sir, 

Sub : Memorandum 
Ref: Your No. fv[/BG/EA/NJP/2064 (NCR). Dated 20.9.2004. 

In reply to your ;rnemorandurn, I beg most respectfully to state the Followings for 

your favourable consideration please. 

That Sir I am a heart patient and suffering from a long time, at times it  comes  10 
me in such a position that I could not gct tinie to call a doctor even what to speak of 
giving infori-nation to the honorable local officer in-charge. I attended velore, Perambur 
Rly Hospital, for my better treatment and Rly medical authority also adviced file to go to 

perarnbur Rly Hospital for my better treatment. Here on 24.06.2004 while I feel pain in 
chest I promptly tried to give information to my officer in-charge thro a messenger, but it 
was not accepted by the -local office and I have been compelled toget help of a private 
medical practioner and it was continued upto 25.08.2004 and I reported to rny officer in-
charge on 26.08.2004 by producing private me'dical certificate supporting the fact and 
prayed for my j oining on duty. 

That Sir, on 26.08.2004, the PMC was sent to the DME/'NTJP by 
SSE/l/C/C&W/SGUJ vide his letter of even no. dated 26.08.2004. There after on 

10.09.2004 DME/NJP adviced SSE/l/C/C&W/SGUJ to direct me for obtain DFC. 
Accordingly DFC was issued by Sr. DMO/SGUJ and I was allowed to resume duty on 
15.09.2004. 

That Sir, I was sick from 24.06.2004 to 25.08.2004 and in support of the fact the 
sick and fit certificate have already been submitted and therefore I was not will fully 
absenting from my duty and I deny the charge of unauthorised absent. 

That Sir, from 26.08.2004 to 14.09.2004 to be treated as on duty, because I 
r~ported to the officer of C&W/SGUJ producing sick and fit certificate from private 
Doctor on 26.08.2004. So, the period from 26.08.2004 to 14.09.2004 dose not arise as 

unauthorised absent. 

That Sir under the above circumstances, I pray to your honour to exonerate me 
from the charges and for 'Which act of your kindness 

' I 
shall remAin grateful to you, More 

over I am at the verge of retirement and the date of retirement is knocking at the door. 

With highest of regard., 

Yours faithfully, 

d 

Dated Siliguri 	

14PO 

74) 	
/`/C41 1

~ 
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ry 
TO 
The j)jvi!;iun61 joch,inical En -jin( ~ ,.r, 

N.F.Rly.,  New-J-aLP3 .i_Juri - 
------------------ ---- 

.ul- ~ - Ar4-)oint:n(-nt oi Encjuiry, -,f1 - ;ccr/Bo_": ,-1 Of 
EMuiry. 

----------------------------------------- 

7 rf 	Your 17r). 7Vr.G/; -',7%/v1j'. , /20 04 ( NCSR) ,3t - 18. 11. 2001. 
------------------------------------------------ 

In reply to your mmioranjum no quotcd above, I bo.-I moA 

respectfully 1- 0 -.-Late tt,e j*-oj!o ,,j1njs z- 

Th 
I 
 at it i t.; I" -A f u I I y un.le C ~toode wt 1 Lit ; :, t r, e cha C gt-- : - 

f ( amc-d again..t -  ML az; .,t,,tL-d in para-11 
01  youc ajoresaid 

memota~ndum and ~hat tt. 6 s pecitic charges are not mentioned 
I 

tr ere !nor anY VaSt references. 

:cl to have v i o I aL ,,-,J 
That the chargC'-/0r'i(!_-  V-'ich I a 

were n 
. 
Laver brou 

I 
 jht to my notice in torms . of GM(P)AMW2 letter 

No, F./172/1 dt. 5-3-1963. 

Thc"L this 	ion mcjy nOL 1~i j -j  ly b, constru,:d 	MY 

reply to Lhe 	unknovin c tlar ges , a s .. -without ! k=0 ng.. tile ba ~,is 

on which the criarjes have beQn levelled, I shzill riot be able to 

understand as L o' 11owiar I am responsibleo 

Wri:A_ on ii,..ciL:itij 	YPu On 'L(,e poims raise.t above,ti ~ e 
I 	 te furnisho-A name of the jefence council and his consent shall 

accordin-gly on priority basis anJ also the nmes of pm-ccution 
A. 	-Oss witness, who shall have to be prL-s, ~;nt in ~ he enquiry "or cx 

examina-Lioris on .1 ~nande 

3 	be iven assistance. of a Rlye 'mPlOY ,--e T 0 3  t 	 Jetai s 
to 	mo i n `-XFiminirVqu ,_:-;t Jon locunerits viz Lh(1 
of report 	on ,~hlch the char ,7es have been f gamed or 

,I evellej against me. More over an officer from pefsonal 
branch to be arran -ji ,3 ani include in the boar-3 of emquiry, 

unle.-_~; at will b.- 	ttft the natural ju tice 	be 

ignored in my case. 

k. th hige.,.;t o'. r - e -la ---3 5, 

yours 

DJ t C -1 

The 2 

m 

Y 
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The DNMIN.F. Rly/NJP 

Through proper Channel 

Sir, 
Sub: Appointment (if Enquiry Officer/Board of Enquiry 

Ref. My petition dt. 23/12/04 in x ft-p-e-ef to your letter no. 
M/BG/EA/NJP/2004 (NCSR) df. 18. 'A 11'.(.004 acknowiedged by 
you r'SSE/I /C/C&W/SGUJ on 24/12/04. 

Kindly refer to my letter mentioned above and let me know the position of the matter 

(a true copy of the letter is enclosed) and uiraless your reply is received it will not be 
I 	I 

possible for me to furnish the naine of defence councilor and that the date of enquiry, b  

as fixePthe enquiry offider vide his letter dt. 17.2.2005 may kindly be deferred and 1 

shall furnish the name of defence councilor only on hearing from you. 

Thanking you. 

~ 'q - ~ - Q- e-r ~r--  

Encl.-  I 

Copy to: 

Yours faithfully, 

N.C. Sinp-ha Rov 

MCM/APO/SGUJ 

1. Shrl S.S. Bardhan SLI/NJP, The Enquiry Officer for Information and 

necessary action please. He is to lnf~)rm that unless the DNfE/NJP's reply Is 

received, it wIll'not be possible for mo to furnish the name of D.C. and as such 

f he date of enquiry may please be.4~. tAtt~Z-,rk 

2, The, Secretary, N.F. Rly. Masdooi Union/Siligurl Branch and N.F. Rly 

Nlazdoor Union NJP/Branch for inforination, They are requested to look into 
	I 

the matter and take proper action, so th,2- zhe natural Justice is come to light. 

cl: 1+1 

Sri N- 1kini Chandra Singha Roy 

MCM/APO/SGUJ 
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Northeast Frontier Railway 
ion of renaltles under items (i), (ii) A (iii) of Rule 1 .707 (1) and items (i) and (ii) of'Rule 

1707 (2) 
- RI. 

Ref: SR - 9 Under Rule 1716 - PJ) 

M/86/tA/NJTP/2004(NC5R)- 	 bated: 26/05/2005. 

To 

.~Nikhll Cha~dra 519ho RaY, MCM (APPYS&W- 
Lhtder-,S5E.(10?C&W/5&VJ 

With reference  to  the  Major Memorandum No: M/t'>C-Y/EA/NJP/2004 (NCSR) dated: 18/11/2004, the 

undersigned have ~.
gone through the DAR enquiry reW against Shri N.C.Sigho Roy, MCM (APO)/SGUJ under 

SSE (IC)/C.&W/SGUJ, submitted by Shri 5.S.Bardhan, LI/NJP (Enquiry Of f icer) of the case, caref ully and 

the following facts have been surfaced: 

'The date of enquiry was f ixed on 28/02/2005 by EO; Notice of enquiry was received by the delinquent 

staff on 17/02/200 under his clear signature. 

But Sri N.C. 5ingha Roy (delinquent) reported sick on 22/02/2005 and subsequently his name was stuc k HUI 
of f from sick list by Sr. DMO/-4*,6UJ for his non - attendance, though his residence was only 200 m". away 
from the Health Unit/SGUJ. This clearly indicates that &-i Roy is eyading the DAR enquiry deliberately and 

still continuing unauthorized absence from duty. 

Further It is added that Enquiry Of f icer had f Ixed next dote of DAR enquiry on 16/05/2005 and 

Nlotice for the same was eent through special messerig 	as& '-'%ch.  Cr.I/-c,&UJ under SSE ,er Shri 	d 

CIC)/C4W/SGUJ, in the residence of Shri Singh Poy and also through stal ro'k. But he ref used'to receive the 

notice as such. 

The Enquiry Officer has left no stone unfurned to get appearance of Shri Singho Roy (Delinquent) 
before "uiry. 	 9W 

However, to complete the DAR enquiry process before retirement of Shri Singha Roy Le on 

31/05/2005, there was no option lef t except conducting the DAR enquiry EX - PARTE and accordingly EQ was 

advised to proceed with EX - PAPTE DAR enquiry, which was completed on 16/05/2005. 

The , f inal report was received f rom Enquiry Of f icer on 17/05/2005. Wherein the charge leveled 

against ShH N.C. Singha Roy, MCM (APO)/-c,&UJ under SSE (IC`)1C&.W1S6UJ vide Major Memorandum No: 

VSVEA/2004 (NCSR) dated: 18/111/20,0A for his unauthorized absence from duty w.e.f 24/06/2004 to 

14/09/2OG4 has been proved all together. 

In view of the above, to meet of the end of justice, the und ersigned impose a penalty upon Shri 

N.C.Singha Roy, MCM (APO)/SGUJ under SSE (IC)/C&W/S6UXas under: 

"Shri Nikhil Chandra 5in9ha Roy, MCM (APO)/SGUJ under SSE CIC)/C&W/5&UJ is 

hereby removed from service w.e.f 27/05/2005*. 	C-k- 1--~, 0 
~, ~  C, 

Signature 

: A.B.Nandi, (DME/NJP) 
Signature A Designation of the 

Disciplinary Authority 

Copy ~orwarded f or kind inf ormat ion and necessary action to: 
DW  (P)/KIR, 	ORM (M)/KIR, 	APO/NJP 	& 	SSE CIC)/C&W/SGUJ 	

RUH 

An a 	inst those orders lies to SP.DME/KIR next immediate superior to the author i ~y .y~s" the 
.. . . 	 ....... 	 ... ... ..... I .... .... 
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The Senior Divisional'Mechwiical Engineer, v,-7 
N.F.Railway,'Katihar. 	

C, 

Through 	DME/Nip (Disciplinary Auth or  i tv) 

Subject : 	Appeal against irnposi 
. 	I I 

ItIOn of penalty by the Disciplinary authority vide No. M/BG/E- A/NJP/2004(NCSR) Dated 26.05.2005 in connection with 
Major Memorandurn (SF/5) No.%  , I/B(3/EA/NJP/2004(NCSR) Dated 20-09-2004 for revocation of removal order. 

Respected Sir, 

Respectfully I Sri Nikh1l Chandra Sinlia Roy, ex MCM(APO)/C&"Al/SGUJ under SSE(IC)/C&\~7 beg to draw your kind attenti on  and sympathetically consideration please on the above mentioned reference. 

That the reply of the memorandum giver, on 10. 1 1.2004 stating that I wa's sick and was not absent unauthorisedly and the period was covered by the Ra ilway' Duty F 
I 
 it certificate issued by the DMO/SGUJ ~ide his DFC 

No.47 and self RMC dated 25-08.2004. In this connection I beg to invite yourat-
tention to the letter from SSE/IC/C&'W/SGbJ­vidF4ffM1o. Leave/C&W/SGUJ/04 

dated 1 33-09.2004 addressed to DME/NJP and  accordillS to the order of  DJ~E/NJP I  was  allowed to,resume my duty~ Naturally  I  was sick  and could not attened duty w -hich Was intimated  to Inv in C~-H~ge—Y~sen ~gmy ~sorn along with PMC Lue  to  severe heaft troubles but to a 	ai MC. e 	 inc~aEge derue 
sence was not willfully  01 Unduthonsedly and tom 24.06.2oo4 to 25-08.2004 1 

was under private Doctor's treatment and also from 26.08.2004 to 14.09.2004  1  was under the care Of SSE/IC/C7W/SGUJ 
as such 24.06.2004 to 14.09.2004 to treat unauthoiised absent is irregulaHr/~il~leal, 

";~ir- ~th, at Sir, the following irregularities have been noticed 

That Sir DME/NJP appointed EO vide No. "G/EA/NJP/2004(NCSR) dated 18.11.2004 just after 50 days and on other hand Sri S.S. Bardhan, EO of my charged memorandum. had fixed inquiry date on 28.02.2005 after 70 days knowing fully that my retirement was due on 31.05.20*05, from this it is proved, there.was some ill motive  and EO was biased upon me as SSE/IC/C7W/SGUJ. 	 per advice of 

Standard form/printed as prescribed in the DAR are not used instead of above one 
computerised form issued in which no signature of DA it) original copy, when chargesheet was issued against me. Only DA signed in the place of copy end*"s-ed to me, as such the said chargesheet'was not in order, defective and wrong as per DAR 1968. Moreover documents are no" t enclosed along with the said defective chargesheet as per extant DAR rule 

1968. 

It is a matter of astonishing that without giving resonable opportunities and justice 
(NIP) penalty imposed upon me on defective chargesheet. Further charĝ

cshect issuing authorit y  (DA) DME/NJP 
Sri Bimal Topno transferred from there before taking final decision in this case and the 

p I resent DME/NJP Sri A.B. Nandy has decided the case and imposed NIP. This actness i Violation of the DAR 1968. 	 is also 

4e 

Contd.. --- ....2 
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Pirleciept of the letter from EO dated 17.02.2005 1 preferred arNppeal to DA (DME)/NJP on 18.0 
, 
2 

 , 
.2005  

, 
is a self-&planatory may kindly be seen from my SR. I had no confidence upon Sri S.S. Bardhan,' Sr. - L1/NJP as' because Sri Bardhan is a friend of Sri P.K. Sarkar, SSFAC/C7W/SGUJ. As such I preferred one appeal on 23.12-2004 claiming one personal branch 

Officer to include in the board of enquiry for the natural justice on 1he case. 
reasonab e 	 It is denial of .1  Opportunity of defece which is required to the charged employee under the and instructions and it is also'' 	 -extant rule 

a gross Violation of the rights provided to such employ
ee  article 311(2) of the constitution of India- Further  Sri P.K. Sarkar, SSE/IC/C&W/SGUJ 

was under 
upon me d 	 biased ue to some internal family matters as such I am victimised On some conspiracy. 

That Sir, as per DAR, 1968 : EO will advise charged railway employee to meet hi 
working days after appointment as EO. 	 n~ within 10 

E0.  vM allow the Chaiged 'railway employee 30 days time to collect document arkq 
I 

his dd and'his Defence Counsel. `n1an EO will fix for the date 	
jo submit  

Mplo ee. 	 for enquiry and;advise the y 

Exparte enquiry has to be conducted ifthe charged employee does ndt submit the statement of 
defence'on time or does not attened the enquiry Wil]fWly/deliberately. 

Request for document will be forward to DA by EO if reasonable, if not reasonable must be informed to charged employee in wri ' 
t'ng as Per DAR-9(15). 

More chance had not given me to satisfied 
alld to defence myself as such authority denied the reasonable Opportunity and thus natural justice is 'ignored. 

9-- Charged employce--must be informed by DA r r c)q)arte enquiry witho ' ' 	
.0 appointment of EO enquiiy has to conduct Ut  charged employee (reference rule 9 (9) (b) Rule 9(23). 

10., 	Opportunity of m 
~U Order is made. 	aking rePresentafion on the penalty proposed to be impos ed before  

I.L.: Tagging. the prcvi- -absent period 24.06.2004 10  24-09-2004 as mentioned in the defective 
Ous 

.chargesheet ..'a . 	base On Production evidential document by the charged employee  allowed to join duty Present it h's no rclevancy with the Present charges as- menti 
this respect RRilway Board's guideline communi 	

. Oned in the third Para of NIP. in 
5870741WPt 	 cated by GM/P/NFR vide no. DAC- 

. 

XVI(D dated 08-08.2001 are not followed. 

The P~_shment (NIP) removal from service just before 5 days of normal retirement is adversely affected upon the family and family members inregards to 
FS payment and Pens' after 40 years service in the railwa . 	 ion etc. , y 

12- Sri P-K Sarkar, SSFACIC&W/SGUJ direct me NJP/ROH on 27-09.2004 as temporarily vide his NO. E/C&W/SGUJ dated 27.09.2004 due t - hi ~~ j  is personal grudge which was not within his Purvicw urithout obtaining any order from competent authority. He can't did so. 
I carried the said 

Contd..- 
* I 

i 
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order and joined at 
NJP,  I Preferred all appeal on 28 C&WISCYUJ since then due to 	.09.2004 and lastly I came back agai n  Constant marking m e 

 absent and explanation by the 
SSFACfC&-WISGUJ. I was mentallY d

isturbed and the blood Pressute increased and I have been 
(*MPelled to submit sick report In 

22 -02-2005 and under the treatment 
Of Sr. DMO/NFR/SGUJ. 

After a fdW 
days Sr. DMO expressed Ws inability to Put me if' sick list for more days. Reasons un.knOwn to me and also Sr. DMO advised in  - 

communication trouble for my fanlily 	e to NJP Hospital for indoor admission  tentatively go 	Ine'rnbers I coul 	 - But due to ne under treatment 0 	dtaccept the said advise and I have and my joining was  0 

	

	f  Private practitioner at Siliguri and 
I was sick till 30-05.2005 

n the date 
of  MY normal retirement. 

13- - That during  my sickness from 22.02-2005 to til l  30-05.2005( but on 
 the same date a Postal re - 	A/N)  myjOining was 3 1.05.2005 hoIx tliat - 	g1stered cover came from DME/Njp some

thing favourable order anddecision Will be there 	
which I received xvith the reW0VW order W-e-f 27.05,2005 on the 	but alas! It is  j)  

basis of exparte decisi on  of E0, 	
_Q 	I 

OPPoftnitYtOjoin 	 Jbing but a my duty. 	
as such I did not find the 

The'-CfOre under the above circ  honour for  the 	Umstances, I pleaded not guilty and following relief :  Pray humbly to your  
0 	Revocation Of the removal Ord 

Of all dues including 	- 	er ~ and to arrange re-in statement in  
Pension etc.,etc. 	service and payment ii) 	Arrangement of sick period salary by regularis ,  13OMW retirement. 	ing into commuted  I  

With regards, 	A  -A 	 eave considering T 

DA : One Doctor7s I~Crtificate, Duty fit certifcate  
On 30.05-2005(A/N) 

Yours faithfully, 

Dated, S. 
2  8th 

ukmd 
June. 2005 MML C A RA SW RR(4  Ex h/,cA4/APo(ckw)/S0  b A Nui 
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Regd With A/1) 

From : 
Sri Nikhil Ch. Singh Roy 
Asha Purna Sarani by lane 
P.O. — Pradhan Nagar 
Siliguri — 734003. 

To 
The Sr. DME / N.F. RINI / Katihar 

Sir, 

Sub: Appeal against imposition of Penalty by the D.A. vide no. 
M/BG/EA/NJP/2004 (NICSR) Dt. 26/5/2005 etc., etc. 

Ref My appeal dated 28"' June 2005 addressed to 
Sr. DME/N.F. Rly/KIR 

Most respectfully, I beg to invite your kind attention to my appeal mentioned 
above'and request your honour to let. me know the present position of the case; since a 
considerable period has been rolled by after subinission of my appeal; neither any reply 
nor my own contribution have been paid as'yet. 

The appeal was sent to you by registered post from Pradhan Nagar Post Office, 
which has been acknowledged by your office on 1.3/7/2005. 

With best regards. 

Dated Siliguri 	 Yours faithfully 

the 5'h  November 2005 

Nikhil Ch. Singha Roy 
Ex MCM (APO)/C&W/N.F.R1y 

Siliguri Junction. 

Copy 
I Forwarded to the General Manager N. 11:. Rly, NIlaligaoi!, Guwahatl — I I along witi,  

a copy of appeal submitted to the Sr. DMEINE RINI/ KIR, For his inforinatioll 
and necessary action please. The appeal is self explanatory. 

2, DME/N.F. Rly/ New Jalpaiguri for iijiforniatioii aiid necessary action please. 

Niklill Ch. Singlia Roy 
Ex N,ICNVAPO/Linder SSE/C&W 
S*11'1('Lll'l RUICtioll. 

Int) 	-e_ 

WM  
I 
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11mident  : 
Barwarl, Happyvilla 

Near ICC Factory 
I 101.1se No. 37 
Guwahatl — 3 
Ph. No : 98640-59565 

Fro m 
Mr. A~ Saved, M.A., I-AL.B. 
Advocate 

Gatilint; High Coiirt 
Guwahati —  1. 

 

To, 
The DivisionalMechanical Entlriel-lr 

(Disciplinary Authority) 

iy F. Railw, 

v Jai paigurl. 

Dear Sir, 

Under instruction or my client Sri Niklill Ch. Singlia Roy MCM/ADD/SGUJ 
under SSh(1,C)/C&, W/SGDJ that since III-- joliniii i; my c!ictit had tven discharging Ills 
duly ,,vith flic satisfacti o! n ofall conccl -ned. 

That my C1 I 'ClICIS Ileart patient and from 26 - 8 -04 to 14 -9-04, fie was in Serious 

condition and was trealcd ulidera doctor. So lie to be treated as on duty froin 26-8-04 to 
14-9-04, because my client reported to the ofocer of C&W/SGUJ producing sick and fit 
certificate from pilvate' doctor on 26-8-04. So the pe.riod from 26-8-04 to 14-9-04 does 

net arlise as an unathourised absent as alleged by the DME/NJP. Without giving any 
reasonable Opportunities, rny clierit was removed oil 26-5-05 frorn the sei -vice Just before 

the 5 days of his refirellient by the DMINIMP xvith an Ill motive, 

That 	of repn:aied request froni ri -ty clicia,you failed to 'revocation the 

removal order dtd. 2&5-05 and to arrange re-Instaternent in service and release of all 
dues including pension etc. 

I 

That due to not i-revocation of -  (lie said removal order and non-recelpt of all dues- 

including pensionary beneflit my client I's :in acutc financial liirdship. 

in this vie%v of above facts and as per instruction of my client 1i 	to 
revociate the removal 0,Tdcr did. 26-5-05 and release all dues including pension etc. of my 
client imi -nediatelv. Please note that If you not to do so within 15 days from the date of 

A /~~ , 
for receipt of this notice, lj~ nstt-LlCt 	to File suits/casel'6roper lorum 	realization dues and 

in that case you are soley liable for costs, compensation and interest also. 

Yours fillithfully 

2 
A. Sayed, Advocate 
Guwaliatt High Court 

. Guwallall - I 
ho , 	 a  7LZ  

2;P '0 1 



SL. No.., 
4~762 

DISTRICT: 

VA ALATN 

DIN,  

IN THE GAUHATI HIGH COURT 
THE HIGH COURT OF ASSAM, NAGALAND, MEGHALAYA, MANIPUR, TRIPURA, MIZORAM 

AND ARUNACHAL PRADESH I 

J\ 
1?P 

	

NO ............... 	 . ..... OF 

APPELLANT 
PETITIONER 

VERSUS 
RESPONDENT 

	

ON 	OPPOSITE-PARTY 

Know all men by these presents that the above named 	....... rtAA-1 flA .. 	................ I 

.............. do hereby nominate, constitute and appoint Sri/Smti ............ S.%X ...... f'~tjs.t').kel ....... 
.............. M.S.: .... 1% ................................. Advocate and such of the un'dermentioned Advocates as shall 
accept this Vakalatnama to be my/our true and lawful Advocates to appear and act for me/us in the matter noted above 
and in connection therewith and for that purpose to do all acts whatsoever in that connection including depositing or 
drawing money, filing in or taking out papers, deeds of composition etc. for me/us and on my/our behalf and lAA1e agree 
to ratify and confirm all acts to be done by the said Advocates as mine/ours for all intents and purposes. In case of non-
payment of the stipulated fee in full, no Advocate will be bound -to appear and act on my/our behalf. 

In Witness Whereof I/We hereunto set my/our hand on this 	7-Day of ... 	 2z - . 	 . 	 . 	 ...... 

N. M. LAHIRI (Sr. Adv.) K.R. PATHAK (Sr. Adv.) 

B. M. GOSWAMI (Sr. Adv.) BHUBANESWAR KALITA (1)(Sr. Adv.) 
J.P. BHATTACHARJEE (Sr. Adv-) B. R. DAS (Sr. Adv.) 

D.C. SHARMA S.P. DEKA 

B. K. GOSWAMI (Sr. Adv.) D.R. GUHA 
A. M. MAZUMDAR (Sr. Adv.) SAUKAT ALI (Sr. Adv.) 
P. K. BARUA (Sr. Adv.) B. K. ACHARYYA 

S. N. BHUYAN(Sr. Adw.) MS. USHA BARUAH 

J. KBARUAH(Sr. Adv.) N.C. DAS (Sr. Adv.) 
ANIL SARMA(Sr. Adv.) AX BHATTACHARYYA (Sr. Adv.) 
BX DAS(Sr. Adv.) B. CHOUDHURY (Sr. Adv.) 
M. A. LASKAR(Sr. Adv.) T.S. DEKA (Sr. Adv.) 
DR S.N. CHETIA 	' K. P. SARMA (Sr. Adv.) 

A.S. BHATTACHARJEE (Sr. Adv.) P. BORAH (Sr. Adv.) 
A. R.BANERJEE (Sr. Adv.) H. K. SARMA 

D.K. HAZARIKA (Sr. Adv.) PRABIN BARTHAKUR (Sr. Adv.) 

N.N. SAIKIA(Sr. Adv.) M.C. BARTHAKUR 

J.M. CHOUDHURY(Sr. Adv.) P.C. GAYAN 

RK. GOSWAMI (Sr. Adv.) CX SHARMA BARUA (Sr. Adv.) 
P.G. BARUAH (Sr. Adv.) ANUP KR. DAS 
C.R. DE (Sr. Adv.) DR YX PHUKAN (Sr. Adv.) 
D. K. BHATTACHARYYA (Sr. Adv.) DIBAKAR GOSWAMI 
D.K. TALUKDAR (Sr. Adv.) BIJON CH. DAS (Sr. Adv.) 
R.P. AGARWALA (Sr. Adv.) R.L. YADAV 
D.P. CHALIHA (Sr. Adv.) PRAFULLA ROY 
MRS. K. DEKA A.C. BURAGOHAIN 
BISHNU PRASHAD B.L. SINGHA 
S.S. RAHMAN PXMUSAHARY 
GOLAP SARMA M2. AHMED (Sr. Adv.) 
S. R. BHATTACHARJEE (Sr. Adv.) R.P. KAKOTI 
P.C. DEKA (Sr. Adv.) S 1. RASUL 
13HARGAVCHOUDHARY GURMOORTHYGORAL 

PX DAS BX GHOSE (Sr. Adv.) 
A.K. CHAUDHURI S. K. BARKATAKI 
B: R. DEY (Sr. Adv.) DR N. K. SINGHA 
AX PHOOKAN (Sr. Adv.) D.C. MAHANTA (Sr. Adv.) 

TC. KHATRI (Sr. Adv.) 
MS. BINOYA DUTTA 
BHABATOSH BANERJEE 
RX. JAIN 
G.K. BHATTACHARYYA (Sr. Adv.) 

PRANABANANDA PATHAK (Sr. Adv) 
DR H. N. DAS (Sr. Adv.) 
B.C.MALAKAR 
SAMSULHUDA 
BHADRESWARTANT1 

N.N. SARMA 
JANARDAN DAS 
CHAITANYA BARUAH (Sr. Adv.) 
A.C. SARMA 
NZ AHMED 
N.C. PHUKAN 
MUNIN (GAUTOM) SARMA 
FAIZNURALI 
D.K. KAKATI 

G.N. SAHEWALLA (Sr. Adv.) 
G. K. JOSHI (Sr. Adv.) 
A.A. MIR 
MS. REKHA CHAKRAVORTTY 
MRS. JHARANA BORAH 
S. N. SARMA (Sr. Adv.) 
MD. ABDUL MANNAN 
DILIP KR. DAS (Sr. Adv.) 
PRADIP KHATANIAR 

N. CHAKRAVORTY (Sr. Adv.) 
MRS K. YADAV 

DR B. P. TODI (Sr. Adv.) 
MRS. K. BHATTACHARYYA 

A. K. BARPUJARI 
S.S. SHARMA (Sr. Adv.) 
S. P. ROY 
K.K. BHATRA 

R.P. SHARMA (Sr. Adv.) 

S.C. BISWAS 

P. C. RAYMEDHI 

UTPAL DAS (1) 

DR S. S. HARLALKA 

D.R. GOGOI 

KHAIRUL BASAR 

A.S. CHOUDHURY (Sr. Adv.) 

DINDAYAL AGARWALA 

KAMAL AGARWAL 

MD.SAMNURALI 

JOYDEV CH. DAS 

V. K. BHATRA 

A.C. BORBORA (Sr. Adv.) 

PX KALITA 

SAJLEN MEDHI 

MRS. M.B. DUTrA CHOUDHURY 

PC. GOSWAMI 

APURBASARMA(I) 
K.H. (SALIM) CHOUDHURY (Sr Adv.) 

AX PURKAYASTHA 

ASHIS DAS GUPTA 
L.P. SHARMA 

VIJAY HANSARIA 
B. N. SARMA 
J. L. SARKAR 
R.C. SANCHATI 
J.P. BORA 
SISHIRDUTrA 
C.R. BORAH 
RK. GOSWAMI (1) 
N.S. DEKA 
M. SAHEWALLA 
H.A. SARKAR 
MRS. RUMA BORDOLOI 
B. K. JAIN 
NILOY DUTTA (Sr. Adv) 



(2) 

CHINMOYCHOWDHURY MS. KALYANI DEVI RAJEN CHOUDHUR .Y MS. NEELI B0FjpqLOI 
KAMAL NAYAK PARAMANANDATALUKDAR MD. NAZIMUDDIN AHMED D.K ~KQIWA 
SK. N. MOHAMMAD MANABENDRANATH MD. HABIBUR RAHMAN KA — NBHAIWH)~~JEE 
D. C. CHAKRAVARTY MS.MONIDEEPASARMA JAYANTACHUTIA DAYAL CH. BARMAN 
GIRISH MISHRA D.K. kOTOKY A.K. ROY MS. R. — GOGOI 
JOGINDER SINGH (Sr. Adv) TBIDYUTBIKASH RXPAUL MD. K. A. MAZUMDAR 
ABU SHARIF S.B. SARMA ASWINITHAKUR U.C. B ATTACHARYYA 
B.B. NARZARI (Sr. Adv.) S.K. SAHA JOGESWARSAIKIA TAYU SON 
MD. ABDUL WAHED (Sr. Adv.) YADAB DOLOI A.K. SARKAR MS. R,  rDAS MOZUMDAR 
NASIMUDDINAHMED R.C. DAS P.B. MAZUMDAR MS. S ,  EDA I.A. BEGUM 
MANORANJAN DAS RK. TIk/VARl L.M. KSHETRY A.S. N JAMUDDIN 
DR GOBIND LAL D.C. LAHIRI M.K. SAIKIA RANJ NMAZUMDAR ~ 
B.C. PATHAK PRANABBORAH A.J. DAS RAM N DAS (1) 
F.H. LASKAR DR (MS.) S. RAHMAN BISHNU BURAGOHAIN N.N. ZAH 
MRS. M. HAZARIKA (Sr. Adv.) MRS. S.D. BHATTACHARYYA A.F.G. OSMANI S.K. PAUL 
SAURAV KATAKI MANOJITBHUYAN SANJIB SAIKIA MUKFERTIN 
MD. ABDUL HAI RAMESH BARPUJARI MS. PORI BARMAN DRA.Q - PHUKAN 
GAUTAM UZIR MRS. NIRUPAMA SAIKIA MD. A. SABUR CHOUDHURY M.C. DEKA 
H.R.A. CHOUDHURY (Sr. Adv.) JENAT MOLLAH R. N. KALITA PALLAV KATAKI 
MRS. MANJULA DAS PUSPA KT. BORA MS. MANOSHI HAZARIKA S.C. V EYAL 
BHABENDRAN.SARMA NISHITENDU DFLAR MS. A. BHAGAWATI MS. B. BHUYAN 
BENUDHARDAS M.L. SHARMA RANJAN BARUAH SKH. MUKIAR 
S. L. TULSHYAN MS. TRIBENI GOSWAMI JNAN CH. NATH APARESH CHAKRAVARTY 
N.N. KARMAKAR R.K. MALAKAR KR. DEEPAK DAS P UKAN GOGOI 
MRS. REETA BORBORA BISWAJYOTITALUKDAR MONMOHAN TALUKDAR 

Ms. i - 
GAU~ vl  BAISHYA 

HRISHIKESH ROY (Sr. Adv.) ANIL CH. DUTTA UPAMANYU H AZARIKA SIDH 
I  ~ 	

I RTHA BHATTACHARYYA 
PRADIP DAS SINGHNADCHOUDHURY AMLAN DUTTA M.P. 

RANJ~ HARMA MD. M. H. RAJBARBHUiyAN DILIPMOZUMDER BILLAL HUSSAIN T DAS 
MRS. J. B. KHARBHISH A.M. BUZARBARUAH (1) J. MAHANTA RAMPSH GOENKA 
D. N. CHOUDHURY ARUP KR.-SHARMA (1) M.D. CHOUDHURY PH~!IDHARGOGOI 
S.S. GOSWAMI MD. JASIMUDDIN AHMED MS. S. DEKA BARUAH MS. RIB. HATIKAKOTI 
K. K. MAHANTA (Sr. Adv.) DR'P.N. HAZARIKA MR. DIGANTA DUTTA MS.SUNITYSONOWAL 
JAGDISH SHARMA ZIAUL KAMAR MS. NILIMA DEVI MS. BABITA GOYAL 
P. S. DEKA MRS. M. PHUKAN SATYEN SHARMA BIMAL.CHETRI 
MONINDRASINGH R. K. SAIKIA RAM CH. SAIKIA PREIV SHARMAH 
N.R. PHOOKAN SUB RATA NATH UJJAL BHUYAN BISWAJEETGOSWAMI 
K.P. PATHAK (Sr. Adv) DHANESHDAS DIBAKAR SHARMA (1) MRS. EVA KAKOTI 
ARUP KR. GoswAmi (Sr. Advj H.N. GOSWAMI MS. A.G. BARUAH TC, C IUTIA 
S.S. DEY H.P. BARMAN MS. MANJULI DEV VA. ~HOPRA 
DIGANTA DAS MS. JYOTI TALUKDAR AMARENDRACHOUDHURY S.K. SINGH 
MRS. B. ACHARYA SACHIN KR. SHARMA DR P. K. BHUYAN C.T. J~MIR 
DILIPCHOUDHURY L.R. DUTTA MS. G. D. MAZUMDAR MALkITSINGH 
LAKSHESWARTALUKDAR, J.N.CHAKkAVARTY JYOTIRMOY ROY 
S.P. MAHANTA QZI. S. KUTUBUDDIN ASHIS BHATTACHARJEE S6 

H K;~MHARMA C.,  
A 	AUHAN 

SK. CH. MOHAMMAD S.K. KEJRIWAL MS. PRANATI SHARMAH U.K. ORTHAKUR 
HASIBUR RAHMAN MS. PRATIMA DAS KHARGESWAR DAS MS. DEKA 
MS. AJANTA DHAR JAGANNATHBARUAH H.K. BAISHYA MS . 

~EETA 
DUTTA SHARMA 

B. IBOCHOWBA SARMA MD. M. AHMED BISWA NATH SHARMA MS. ADWANI 
A.K. MAHESWARI MS. B. K. DEVI GOSWAMI CHANDANDAS RJ. P UKAN 
PN. SINGH B.C. SARMA 	- S.K. LAHKAR MS.. PATHAK BORAH 
NILAMONI GOSWAMI MS. J.D. ACHARYYA RASAMAY DUTtA MD. H.CHOUDHURY 
MS. BHARATI DEVI V.M. THOMAS MS. S. BAYAN ROY RAB USSAIN 
DRZ.N.SHARMA K.K. PHUKAN N. DEV NATH PAL BH BHOWMICK 
K.K. DEY B. DEVA GOSWAMI D.C. DUTIA S.M. ARKAR 
G.K. DUTTA AMAL CHANDRA DAS MS. SNIGDHA BARUAH S.K. 

J.C.IEEZ 

OSWAMI 
B. MRINAL CHOUDHURY MS. GITI KAKATI DAS MRS. PM. DU17A HAR OHANTALUKDAR 
KUMUDBARUAH MS. BAHARUN SAIKIA PADMA KT. BORAH R.M. FlOUDHURY 
APURBA KR. SHARMA MRINAL KR. CHOUDHURY (Sr. Adv.) H.S.THANGKHIEW MAS IM GHANI 
NAZRUL ISLAM MS. AHMEDA BEGUM R J. SAIKIA 
RAJIB BORUAH D.C. KATH HAZARIKA RAJ KR. AGARWALA BIJANCHAKRABORTY 
SRIKANTA HAZARIKA MD. MOTIUR RAHMAN KAMALESH K. GUPTA A.B. I ROY (Sr. Adv) 
K.N. CHOUDHURY (Sr. Adv) MS. DIPTI DAS B. C. CHOUDHURY A.M. 3UZARBARUAH (11): 

MRS, ABHA BHATTACHARYYA M.K. JAIN JAIRAM GIRI UTP/ ~L RAJ SAIKIA 
A.K. THAKUR MS. BASANA RAJKHOWA SANTANU BHARALI ,  L. NE~SSA CHOUDHURY 
A.C. MAHANTA S.C. DUTTA ROY P.K. ROY DHIRAJ KR. SAIKIA 

MS. BHUMIKA CHOUDHURY S.L. JAIN MS. GOURI SINHA J~ JK~U  SRA 
DRA.K.G.THAKURIA B. K. BHATTACHARJEE P.C. DEY 

MS.  
SARMAH 

. 

DASBARUAH D.K. MISRA (§r. Adv) MS. ANUPAMA DEVI K.K. NANDI 
DR AX SARAF (Sr. Adv) MS. M. BUZARBARUAH R.N. PURKAYASTHA G.K. ~IAKURIA 

DR R.C. BARPATRAGOHAIN MS. MRIDULA DEVI S.K. SINGH H. K. NATH 

MD. ALI SEIKH BHASKAR J. DUTTA D.K. GOSWAMI RAFIQULISLAM 

B.K. TALUKDAR MANIKCHANDA R.K. JOSH[ K.R.. SURANA 

NISHITENDU CHOUDHURY K.K. MOUR D.C. CHETIA MS. L. CHENTALAPATI 

G.P. BHOWMIK B.B. GOGOI MD. ABDUL HANNAN ms.6. IDAS ROY 
MD. ABDUL HAKIM (1) ABDUR ROSHID MD. IQBAL HUSSAIN ANUP,4,L DUTTA 

UPENDRANATH DAS M.R. PATHAK DEBJIT KR. DAS PK. ROYCHOUDHURY 

P. K. GOSWAMI (11) RK. SHARMA MS. A.D. THAKURIA K.C. MAHANTA 

SANJOY MITRA RK. BARMAN MS. ANUBHA DAS B. C. TALUKDAR 
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R.K. DAS (J._~kdv.) 
PRABIR CHGUDHURY 
KHAGENGOGOI 
RAJASWAR SARMA 
TG.BARUAH 
D.G. BARUAH 
MD. ABDUL HAKIM (11) 
AJIT CH. KALITA 
B.C. SAIKIA 
TAFAZZULHUSSAIN 
TAUHIDUL ISLAM 
R.D. LAL 
B.C. CHAKRABARTY 

MS.SUNITAKERJIWAL 
SUKUMARCHOUDHURY 
G.C. PHUKAN 
N.H. MAZARBHUYAN 
BIMAN BARUAH (Sr. Adv.) 
TONNINGPERMN 
BASARUDDINAHMED 

MS. DEEPA BORAH 
MD. ABDUL MALEQUE 
J. C. GAUR 
HX CHOUDHURY 

BIPLAV CHAKRAVORTY 
PN. CHOUDHURY 
ARUNESH DEB ROY 
MS. N. BHATTACHARYYA 
PRABIN MAHANTA 
H.K. MAHANTA 
M.M. RAY 
P.K. DAS 
MS. SOHELI SEAL 
MR. AJANTA TALUKDAR 
MRS. N. T NATH 
NIRMALENDU SINHA 
MISS. Z. TSIBU KHRO 
MS. ANITA DEVI 

MRS ANU BARUA 
MS.FATIMAAHMED 
NILUTPAL BARUA 
MS. BABITA DAS (1) 
UTPAL CH. DAS 
ARUP KR. SARMA (11) 
MS. S. BARPUJARI 
S.S. SAMADUR RAHMAN 
BISWAJIT PRASAD 
MS. M. PRADHAN 
A.K. JAIN 
MS. JYOTIMALA KONWAR 
MS. CHANDANA DEKA 
D.R. BORA 
H.R. KHAN 
SYED 1. RAHMAN 
PARAMANANDA BORAH 
JAYANTA TALUKDAR 
MS. BONTI SARMA 
KULENDRA BHATTA 
MS. A. DEKA LAHKAR 
P.K. BARUAH (11) 
CHITTARANJAN GOSWAmi 
NX BARUA 
B.K. BAISHYA 
IFrEKHARAHMED 
D.C. NATH 
MS. NILUFAR RAFIQUE 
ZAFARIQBAL 
MS. MEGHAMALA SHARMA 
AJANTA SARMA 
ADILAHMED 
MS. NANDITA MORAL 
MS. DEEPANJALEE DAS 
OP BHATI 

DR (MRS) P. CHAKRABARTY 
JAINUDDINAHMED 
B. KARPUKAYASTHA 
SIDHARTHA SARMA 
A.K. DEY 

S.K. MEDHI (1) 
MD. SHAMSUL ISLAM 
RATUL GOSWAMI 
JOYRAM SAIKIA 
BHUMIDHARBARUAH 
DEVA KR. SAIKIA 
PRANBORA 
DEBAJYOTI TALUKDAR 
MS. M.D.G. BARUAH 
BHABANI PHUKAN 
RAHMAN ALI 
DHIRENDRA KR. DAS 

K. BORAH 
ALCKVERMA 
HRISHIKESH SARMA 
A.R. SIKDAR 
NITYANANDA BARUAH 
N. K. NATH 
DR PAUL PETrA 
MS. ARIFA K. CHOUDHURY 
D.M. BORDOLOI 
BHABA KANTA GOSWAMI 
M.K. GARODIA 
MRS. R. PHUKAN SAIKIA 
J. N. SARMA 
HAMIDUR RAHMAN (1) 
KAMALESH SHARMA 
BISWADEVSINHA 
H.K. DAS 

B.D. KONWAR 
TN. SRINIVASAN 
DILIP BARUA 
N.J. DUTTA 
J. K. BAISHYA 

MATHEIM LINGGI 
MS. APARNA DEV 
AVIJIT ROY 

KRISHNENDU PAUL 

HALADHAR KALITA 
DIBAKARGOSWAMI(II) 
MRS. N. DEVI SARMA 
CAR.DAS 

MS. ANJU TALUKDAR 
P. DEY 

MRS. INDRANI SARMA (1) 

MS. BHANU SENAPATI 
DEBASIS SUR 

MS. ANURUPA DEY 
D.C. BORAH 

R. K. PRADHAN 

SANTANU BHATTACHARYYA 
SATYAJEET SHARMA 
DEBA KR. DAS 
PRIYATOSH BHATTACHARJEE 
PARITOSH PURKAYASTHA 
MS. RINA BHATTACHARYYA 

DEBAJITBHArrACHARJEE 
PRADIP DUTrA ROY 
M.K. MAJUMDAR 
B. M. CHOUDHURY 
SOUMITRA SAIKLA 

SYEDMD.TCHISTIE 
DR (MRS.) M. PATHAK 

MS. KALPANA BARUAH 
B.W. PHIRA 
S.R. RAVA 
MS. P.B. BHATTACHARJEE 
S.C. BHARALI 
MANOJ AGARWAL 
HARENDAS 
MS. AJANITA NEOG 
ARNAB BISWAS 
SAHIDA BEGUM 
MONMOHANGOSWAMi 
P.C. CHOUDHURY 
M.N. NATH .. 
MS. LIMA CHAKRAVORTY 
MS. JUTHIKA CHAKRABORTY 

MS. S. SENAPATI 
MANAS SARANIA 
MRS.PRANITACHOUDHURY 
DEVASHIS THAKUR 
MS. Z. ARA BEGUM 
K.C. SARMA ' 
SUMAN CHAKRABARTY 
ABRARAHMED 
MS. SANGHAMITRA DOWERA 
PRASANTA KHATANIAR 
ANUP JYOTI SARMA 
S.C. CHAKRABORTY 
P.M. DASTIDAR 

HAMIDUR RAHMAN (11) 
MS. DEEPAWALI SHAH 
D.K. CHOMAL 
MS. ASHA JAIN 
MD. A.H. LASKAR 
AJIT DAS 

MS. REETUJA DUTTA 
S.K. TEWARI 
TAPAN KR. DAS (1) 
SHAH S. A. RAHMAN 
PARAG K. DUTTA 
P.C. BARPUJARI 
B.N. HAZARIKA 
R.R. KALITA 

M.K. SHARMAH 

B.C. KALITA 
DR B.U. AHMED 

M.U. MAHMUD 
B.N.SARMABORDOLOI 
SALAHUDDINAHMED 
MRS. J. SAIKIA BHUYAN 
NARAYAN CHAKRABORTY 
SASHANKA DASGUPTA 
RIPUN BORA 

JAYNAL ABDIN (1) 

TR MAZUMDAR 
ANUPAM SARMA 
KAMESWAR LASKAR 
U.K. THAKURIA 
J. M. DAS 

MS. G. DAS LAHKAR 
CHANDRABORUAH 
S.P. SHARMA 

BHUBANESWAR KALITA (11) 
N. K. GOLDSMtTH 
SURAJITDUTTA 

A.K. MEHTA 

ANJAN J. SAIKIA 

A.K. BARUAH (11) 
BALDEVSINGH 
Y.S.MANNAN 
RAJSEKHAR 
PULIN BISWAS 
MONOJ BHAGABATI 

SONESWAR DAS 
MRINAL SARMA 
MD. A. ALAM KHAN 
MRS. J. CHAKRABORTY 
MS. S.B. CHOUDHURY 
U.S. AGARWALLA 
P.K. SENSOWA 
O.K. MAHESREE (Sr. Adv.) 
N.N. BHUYAN CHOUDHURY 
SARBESWAR DAS 
MRS. AMI B. SARMA 
AFTAB ALAM 
J.K. ADHYAPOK 
COL (RTD.) M. GOSWAM11 
B.K. SINGH 
MD. AYUB ALI 
ADHIRS.CHOUDHURY 
S.R. SAIKIA 
BAHADUR RAMCHIARY 
TAPAN DAS (11) 
MRS. PUSPA GOGOI 

MS. APARAJITA SHARMA 
AJOY KR. DAS 
BIMAL KR. JAIN 
REKIBUDDINAHMED 
MRINAL KALITA 
MS. CHANDRAMA SARMA 
K.D. CHETRI 
S.J. BARTHAKUR 
MS. ANJANA DAS 
K. KATH HAZARIKA 
PARITOSH BANIK 
ARUNABHCHOUDHURY 
BHASKAR DUTTA 

TAYAM SIRAM 
DULALTALUKDAR 

C.R. BISWAS 

BHASKAR KR. SHARMAH 
A.K. SAIKIA 
DINESHAGARWAL 
MS. PANCHALI BHATrACHARYA 
MS. MAMONI CHOUDHURY 
MS. TRIPTIDHARA DAS 
SURAJITCHAKRABARTY 
MS. U. BHATTACHARYYA 
MS. MOMIKSHYA ARUNA (OZAH) 
RAJESH AGARWALL 
ABDUL MALIK 
MS. D.S. NEOG 
MS. N. N. AHMED 

MS. S. T SARMA 
H. B. GOSWAMI 
KHIZIRUL MONIR 
MRS. K. K. CHOUDHURY 
MS. MAMON DEKA 

MS. DEBJANI SEAL 
MS. PRIYANKA BARUA 
ABHIJIT BHATTACHARYYA (1) 
MS. ECHO SHARMA 
KALYAN PATHAK 
MANISHGOSWAMI 

MRINMOY KHATANIAR 
DIPANKAR BORA 
SUMAN SHYAM 
BEDADYUTI CHOWDHURY 
MS. BORNALI BHUYAN 
MS. BANTI DUTTA 

MS. MOUSHUMI DEKA 
MS. CHANDANA NANDI 

SUNILAGARWAL 

HARI KANTA DEKA (Sr. Adv.) 
MS REHANA BEGUM (1) 
O.P. SAHARIA 
S.C. ACHARYA 
S.S. DUTTA 

AKHTAR PARVEZ 
MS. N.S. THAKURIA 
S.S. MOZINDER BAROOAH 
DIPU MANI THAKURIA 
JAINULABEDIN(II) 
JAWRA MAIO 
JOGEk HANDIQUE 
I.A. TALUKDAR 
BIKRAM CHOUDHURY 
NABAJITBHARALI 
MRS. H. M. PHUKAN 
A.R. MEDHI 
MD. BABULUR RAHMAN 
P.K. PODDAR 
MD. ILIASH ALI 
RAMKRISHNA BHATrAcHARJEE 
M.K. MISRA 
R.J. BARUA 
B. K. DUTTA 
MRS. S. DAS BHUYAN 
MRS. M. RAJKUMARI 
ACHYUTOZAH 
BIKAS HAZARIKA 
MS. MONI NATH 
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S. K. DAS SHAJAHAN ALI 
RAHMAT ALI DHIMAN TALUKDAR 
DEVAJITSAIKIA U.P. BARUAH 
MATIN B. U. AHMED M S.ARUINIMASENAPATI 
B. K. HAZAkIKA MS. SUJATA CHANGKAKOTI 
SONJOYSARMA A.L. MANDAL 
MD. A. J. ATIA UTPAL DAS (111) 
ASHIFAHMED S. K. KHAITAN 
MATIUR RAHMAN MRS. V. L. SINGH 
A.K. BASFOR ARNAB JAN DEKA 
SHOUMENSENGUFrA S. K. SINGH 
D.K. JAIN NIRAN BARAH 
MS. MALLIKA DUTTA MRS. A. A. BEGUM 
AJUNGLAAIER SONESWARSAIKIA 
H. B. SARMA J. P. CHAUHAN 
PRAJNAN C. DEKA DEBAJITGOGOI 
ARINDAM BARTHAKUR GAUTAM SOREN 

J. DAS AFSARUDDIN CHOUDHURY 
PK. TALUKDAR JOGEN BORDOLOI 
MS. MOHSYNA SYREEN SUNIL KR. SINGHA 
MS. K. M. PHUKAN MRS. B. BHUYAN 
MS. J. RANI BORA ARUN NATH 
MANASHBARUAH MS. M. BORDOLOI 
K.K. BHA17A SADHAN KALITA 
MRS. RANI DUTTA CHINMOY BHATTACHARYYA 
ASLAM KHAN ANUPAM CHAUDHURY 
PRANABCHAKRABORTY PRABAL KATAKI 
MS. PURABI KALITA SANJU GANGULY 
JAYANTA DEKA R.K. BOTHRA 
NAVAROON NATH MS. NAVANITA MITRA 
MS. NIRMALI TALUKbAR RAM NAKSHTRA 
N.A. LAsKAR S.N. RAY 
NAJROL HAQUE D.K. SARMAH 
MITHUN TALUKDAR MS. ANUPAMA DASS 

KANHAIYALAL GUPTA MISS. R. DEKA 
MRS. M. GOHAIN L.K. BORAH 
MRS. GITA MEDHI R.K. ADHIKARY 
B.S. BASUMATARY S.K. SHARMA 

P. DAS MISS. ANITA DAS 
DHRUBA KR. SAWA (Sr. Adv.) J. K. SARMA 
INDRANEELCHOWI)HURY MRS. M. CHOWDHURY 
MRS. R. S. CHOIAIDHURY ZIAUL ALAM 

SUBRAT BHUYAN (1) MS. N. HOMCHAUDHURY 
MRS. JYAISNA SilKDAR S.K. SINHA 
MRS.M.SARMABARUAH ROMEN BARUAH 
J. P. DAS ARUPANANDACHOWI)HURY 

HIRALAL MAURYA NILADRI BHATTACHARYYA 
KAMALAKSHYA DAS MS. 1. KRISHNATRAIYA 

MS. IPSITAGOHAIN MS. PAHARI SAIKIA 

MS. DIPASHREE SINHA N. K. BARKAKATI 

MS. NIRUPAMA BARUAH ASHIM KR. CHOUDHURY 
MS. PAPIA CHAKRABORTY MS. S. HAZARikA 

HAREKRISHNA CEKA RUPJrrDE 

SAJID RAHMAN R. K. NATH 

MS.APARNAAJITSARIA D. J. DUTTA 

G.B. DAS R.K. SARMA, 

DEBAJEETTHAOSEN DINAMANI SARMAH 

S.K. MEDHI (11) PARTHA CHOUDHURY 

BEGUM R. A. SULTANA B.P. SINHA 

ALOK DEB ROFIQUDDINAHMED 

MS. B. CHAKRABARTTY AISWARYYA SARMA 

MS. INDRANI CHETIA MS. A. BARUA 

MS. ANUPAMA DEVI MD. NIZAMUDDIN SEIKIH 

SIDDHARTHABARUAHI DIGANTAGOGOI 

S.R. RAJBONGSHI SANJIB ROY 

K.K. BHATTACHARYYA MS. KALPANA GOOOI (SARMAH) 

MS.MANJULIKABARGOAH ANIRBAN DAS 

MS. MANJUSHA JHA MRS.INDRANICHOWDHURY 

MD.KHORSHEDALI ANAN KR. BHUYAN 

ZAHANGIR HUSSAIN PALASH DAS 

S. N. DEV PUZARI MS. BIPAAKKHI BORTHAKUR 

DIGANTA KR. MISRA DIPAK KR. DEY 

MD. AFTAB HUSSIAN PARTHA P. BARUAH 

MRS. N. S. AHMED ISLAM AJIT KR. DUTTA 

MS. G.R. MAHILARY MD. BAHARUL ISLAM (1) 

M.K. MODI MD. TARIQUL ISLAM 

I.A. HAZARIKA ABU SAYED 

BHASKAR BARMAN 	SANTOSH JAIN 
MS. BIJOYA BAIRAGI 	SUNIL IN 
PABITRA S. BHATTACHARYYA 	'DIPENJyo-nDUTTA 
SURAJITBHARALI 	MRS. BANANI DAS 
MS. BABINA BEGUM 	RAJESH KIR. CHAYENGIA 
MS. NANDITA BHARALI 	MS.ASHATEWARI 
SUJITKR.GHOSH 

MRS. R. ~ 3OR0 BORAH 
MISS. RUPALIM DAS 

MISS. RE  KFIA DEKA 
PRANABSHARMA 

MS. N. M =-DHI KALITA 
MISS M.M. BORAH 
MS. BANTI BAISHYA 

MANASHGARODIA 

RADHA M. DAS 	
JAKIRUL 1. BORBHUIYA 

PADMESWARDEKA 	SUBIRBRATI]ACHARJEE 

ANUPAM CHAKRABORTY 	MS. DIP0 A BORGOHAIN' 

ANGSHUMANBORA 	 MRINALE NDU CHOUDHURY 

RAJEEV DAS 	DHRUVAJYOTl PATHAK 

BISWAMBHAR SHARMA 	KAUSHIK HAZARIKA 

HARGOBINDA BORUAH 	DILIPBARUAH(II) 

MS. JITUMONI SHARMA 	MD. ABD A. MATLIB 

PUTULCH.GOSWAMI 	RAJI B H) aARIKA 

RANJAN GOGOI 	NABASH SH GOSWAMI 
MISS. LOUTA RENGMA 	DEBASHISH BATTACHAkYA 
MISS. BASABI DAS 	KUMUDCH.BOR0 
MS. RUPANJALI DAS 	NAREN RA NATH JHA 
MANISH CHOUDHURY 	RANDEE ~ SHARMA 
MISS. MARAMEE G OGOI 	MS. TAM NNNA BORA 
NABIN DEB NATH 	MRS. FAf ZIDA BEGUM 
MRS. CHAYA DEVI 	NEELANJANDEKA 
MS. BASHARI SEAL 	DEVASH S BARUAH 
MISS DEBALINA CHOUI)HURY MS. MEETA DEY 
MS. SIVIRITISHREE CHAKRAVARTY 

TUSHAR Kr. RAJKUMAR 
MISS. MAMANI BASAR . 	I 

MISS. S. MADHURl NE OG 
MISS. SANCHITA ROY 

MRS. RU 1 4LIMI DAS 
MISS. ANJALI DAS 

MISS. B.~ vlAYACHHETRI 
DIPAK KR. KALITA 

MD. MAS JD-UR-RAHMAN'HAZARIKA 
NURULI.CHOUDHURY 

TAPAN C + DAS (111) 
MD. A.K. HOSSAIN i 

. 	SANJAY 01. CHAKRABORTY 
MS. KAVERI MED HI 

MRS. D AISHYA (GOGOI) 
KAUSHIKGOSWAMI 

MS.ANJLIAHMED 
ABDUR R. SHEIKH 

ROBINKR.DUTrA 
MS. TAPASI DAS 

SHARIFUDDIN 
HEMANTA KR. SARMA (11) 

MRIDULI(RDAS 
MISS. DIPSHIKHADAS 

MRS. CHANDANA SH, OME 
RAJESH KR. BHATRA 

RITU PARNA HAZARIKA 
SAGAR RAVI G. 

ABHIJITDAS 
PADMADHAR UPADHYAY 

Ms. KANCHAN I 	NEWAR 
MISS. PEACE LAHKAR 

HRISHIKESH DAS 
IKBALH.SAIKIA 

PRABIN DAS 
DIBYAJYOTI BORAH 

ANKUR BHUYAN 
MISS, HASINA YESMIN 	

MRS. SH  
MRS. JURI D. BARMAN 

FINAZ BEQUM 

DEVA KR. DAS (11) 
MISS. ASMINA BEGUM 

MS. ROU SHANARA CHOUDHURY 
MRS. RAKHEE B DEB 

RABINDRA CH. PAUL 
MRINMOY DUTTA 

MS. M. BliATrACHARJEE 
MISS. SANTANA SARMA 

MS. NAVANITA BARUA4 
BIMAL SARMAH 

UJJAL KR. GOSWAMI 
AMBAR BARKATAKI 

MRINAL11 
MISS. NIZIFA KHANAM 

PURGA R MANDAL 
MS. BARNALI MAHANTA 

MISS. NAMITACHOUDHORY 
M,IZAZUR R. BARBHUIYA 

DILIP KR. JAIN 
SANJAY ROY 

MISS. IJLMONITHAKURiA 
IMTI LONGJEM 

ARUN DEVCHOUDHURY 
MISS. BIPASHA SARKAR . 	NAKUL P ALITA 
MISS. RINI SHAR MA 

MS. MUh MUN B. SARMA 
SHAMIMA JAHAN 

MISS. W NJUMONI NEWAR 
NILOUTPALRAJKHOWA 	

MOIRAN~JTHEM G. SI~GH 
RXDEVCHOUDHURY 	

SANDIP HATTACHARJEE 
SONITKR.SAIKIA 	

DEBASHSH SAIKIA 
MISS. SEWALI KEOT NANDAhSARKAR 
MS. MITALI MAHANTA 

SOFIQUR , RAHMAN 
GAUTAM KR. SARMA 	

UDAYJ. 3AIKIA 
SHAHAB LID. MAZUMDAR PANKAJ<R.DEKA 
ABDULMANNAF 	

IMRAN H. LASKAR 
RAGHUNATH PD. ROY 

MS.BANASHREEGOGOI 
NURMOHAMMOD SARKAR 	

MISS. HI~AMONI DEKA 



 

ISWAR CH. GOG91 ' 
MISS BIJOYA SINHA 
MD. KURI&AN ALI 
SAHIDUL H. SARKAR 
GAUTAM SHARMA 
MISS. ADITIBFIATTACJARJEE 
DHRUBA BANIA 
GAUTAM CHAUDHURY 
SATYABRAT DEV SARMA 
MRS. NIRADA SEAL 
NARAYAN D. BHUYAN 
KULAXT DAS 
MD. ASLAM KHAN (11) 
SAMIULMUNIR 
SANTANU GOSWAMI 
NARAYAN SHARMA 
MS. PANCHALI BRAHMA 
MANISH NATH 
MISS. REHNA BEGUM (11) 
MS. RAJI CHETRI 
KISHOR KR. BHANSALI 
DIBAKAR BORAH 
NARESH MARKANDA 
MRS. MAITREYEE BORAH 
JAYANTA KR. PARAJULI 
BAPAN CHOWDHURY 
UTPAL KR. KALITA 
MS.APARAJITASAIKIA 
MRS. MEERA H. BORAH 
DEBABRATA SAHA 
MS.ANIMITAGOSWAMI 
MS. MANOSHI SHARMA 
MISS. SATYAWATEE KONWAR 
MD. JAKIR H. KHAN . 
BIJAN KR. MAHAJAN 
ABHIJIT BHATTACHARJEE (11) 
ARSHADCHAUDHURY 
PRANAB KR. DAS 
MS. MITALEE LAHKAR 
KHANINDRA LAHKAR 
MS. MANJU BORDOLOI 
SUSHANTA S. BAROOAH 
MS. S. HAZARIKA (BORA) 
MD. ASLAM 
PRANJAL DAS 
MS. PANNA SHARMA 
MS. MONALISA KONWAR 
SANDI K. DEORI 
MS. M. CHAKRNBORTY 
DEBOJITSENAPA'n 
RAJKUMAR T SINGH 
MS. B. GHOSH (SEN) 
MS. TASFIA HUSSAIN 
MRS.MEHBOOBABEGUM 
JAI KISHAN BAJAJ 
MS. JAYATI PURKAYAsTHA 
MS. PAREE GOGOI 
A. M. BARBHUIYA 
MISS. ARJUMANDA BHANU 
MS. KANGKI BORKATAKI 
BINOY PATHAK 
NITYANANDAUPADHYAYA 
SANJITSHIL 
MS. JULIE MAHANTA 
MRS. MADHA31 SAIKIA 
MISS, BABiTARANI DAS 
SANTANU KR. DAS - 
MISS. DOLORINA PATHAK 
SUBHRANGSU DHAR 
PARAMA KUMAR GOGOI 
MISS. GOPA SUTRADHAR 
IKBALAHMED 
SANJIB GOGOI 
ABHIJIT BHAT7ACHARYA (111) 

SUDIPTOBFIATTACHARJEE 
PRAHLAD KR. BRAHMA 
MS. JAGRITI RAJKUMARI 
KUSH RAM BORA 
MS. DEEPALI KALITA 
DEERAK BORA 
DIPANKAR PD. BORAH 
RAJESH KR. AGARWAL 
MRS. SACHITRA BORA 
SUJOYGOSWAMI 
RINKU MAHANTA 
JAIDEEP PURKAYASTHA 
ZAKIRULAHSAN 
MISS. RINKI BISWAS 
MISS. SHABNAM CHETTRY 
MISS. MANASHI CHOUDHURY 
SANTANU RAJ GOGOI 
MISS. SHARMILA DAS 
MRS. RUPREKHA DAS 
MS. ARPITA PAUL 
JOY DAS 
DHRUPAD KASHYAP DAS 
MS. SARMISTHA BARUA 
MRS. PRANITA PATHAK 
MS. MOUSHUMI DAS 
MS. BULIE SARMAH 
MS. NANDINI MUKHARJEE 
NEERAJANAND 
GITARTHA PATHAK .  
SANKAR P. BHATTACHARJEE 
MD. KOHINOOR ISLAM 
SYED MUSFIQUR RAHMAN 
PUSPENDRA KR. MEDHI 
SANJIB KR. SINGHA 
MISS. NILAKSHI GOSWAMI 
MISS. MANISHA SHARMA 
GAUTAM RAHUL 
MS. ANITA VERMA 
TONGPOKPONGENER 
ANILGOHAIN 
MISS. ANUXTA BORA 
SANJAY KR. SINGH 
SANJIB BARLIAH 
MISS. SOBHANA SAIKIA 
MISS. MOON BARUAH 
BRIJESH SHARMA 
MISS. RAKHI PATHAK 
RATAN-CH. DAS 
NABAJIT NARZARY 
SAFIOUL HUSSAIN 
NASIR UDDIN 
MS. N. M. BORDOLOI (BORA) 
PRAKASH KR. BOTHRA 
BIJOY CHETIA 
SUBHAJIT BANIK 
SAHADEV DAS 
DR K. UDDIN AHMED 
MD. A. Q. AKANDA 
PRADIP KR. AGARWALA 
MD. FARID U. BARBHUIYA 
MISS. NIYATI KALITA 
MRS. SADHANA KALiTA 
ARUP GOSWAMI (11) 
MS. ARUNDHATI BORA 
MS. RITAMANI GOSWAMI 
SHUROTZAMAL SHEIKH 
SUMAN CHETIA 
ALAKESH DEV SARMAH 
RANJIT KR. GOSWAMI 
JAKIR HUSSAIN SAIKIA 
BHUPEN CH. PEGU 
KUNTAL SHARMA PATHAK 
DEEPAKKEJRIWAL 
MISS. AMI SAIKIA 

(6) 
MRS. RUBI G. GOHAIN BARUAH 
MISS. JOYATI PAUL 
MISS. ANOWARA MAZUMDAR 
MISS. MADHUSMITA BAISHYA 
ABHIJITDAS 
BIJOY KR. DAS 
JAHURUL ISLAM 
MISS. GITUMANI DEKA 
MS. HIRANYAMAYEIE BARUA 
MD. JEHIRUL 1. AHMED 
MS. PRTIBHA DEKA 
MRS. S. BORPATRA GOHAIN 
MRS. MANASI DAS 
SYED S. FAROOQUE 
PARANGAM N. GOSWAMI 
ANOWAR, HUSSAIN 
ADITYA HAZARIKA 
SHIMANTANEOGI 
RUPAK DHAR 
TAPAS DHAR 
RAJA JOY PHOOKAN 
MANOJ KR. SHARMA (1) 
ROUSHANLAL 
MD.ROFIQULALOM 
MISS. PRANATI DAS 
RATUL OAS 
MISS. BAGMITA SARMA 
MISS. P. R. MAHANTA 
SANTANU BORTHAKUR 
MISS. MITALI BHUYAN 
MISS. SA13INA YASMIN 
KISHORE KR. HAZARIKA 
MOYNUL H. CHOUDHURY (2) 
JONABALIAHMED 
BHASKAR NATH 
ALIN SARMA 
KULA PD. GOGOI 
H. M.A. MANNAN LASKAR 
BIBHASH PATHAK 
MD.JYOTSHNAALI 
JITUI BORAH 
MISS BABITA DAS (11) 
MISS RUNMANI DEKA 
MISS MURCHANA SARMA 
ASHOK KR. BORA 
RANJAN KR. SHARALI 
BIJAYKRISHNASEN 
MISS MEDHA LILA GOPE 
DR N.G. GOSWAMI 
KASHEM BHUYAN 
MISS LIYANA RAHMAN 
M.-U. MONDAL 
MISS PARUL DAS 
JAYABRATA SINHA 
MISS BIJAYA HAZARIKA 
MISS SUMITA CHOUDHURY 
DEBAJIT BARIJAH 
MISS DIPANJANA NANDI 
ABDUL KASHIM TALUKDAR 
BIKASH SARAF 
MS,AMVALIKAMEDHI 
BABUL KUMAR DAIMARI 
MISS IVALlNA DEKA 
SANJIBGOSWXMI 
SABYASACHI P. CHOUDHURY 
DEBA KUMAR BORDOLOI 
MANINDRA CHANDRA DAS 
MULHOQUEAHMED 
BATU KRISHNA BORAH 
MISS BANDITA DEY 
MISS JULI GOGOI 
MS. V. N. LASKAR 
MISS RANJITAVERMA 
HARINARAYAN SARMA 

MISS DIPANJALI DEKA 

 

MD. ALAM GEER 
NUR ISLAM 
BABULDEKA 
AJOY KR. PHUKAN 
ATAL TEWARI 
MISS WAHEEDA REHMAN 
N. UNNI K. NAIR 
NABADIP BAROOAH 

A. HASSAN 
MISS SANGEETA SARKAR 
ANJAN KR. DAS 
MISS JAYA CHANDA 
NITESH BHATRA 
MISS DOROTHY ROY 
MS. ARPANA BORAH PHUKAN 
MISS LIPIKATALUKDAR 
MISS MEGHALI DEHINGIA 
MISS RIMLY BARUAH 
MS. BIPASHA DAS 
MS.PRANITADAS 
ABHIJEET KR. BARUAH 
SULTAN AHMED 
MISS BARNALI BARUAH 
MRS. M. mAzumbER DEB 
MS. -PANKAJAUPADHYAY 
THANESWAR SARMA 
ASHIM TALUKDAR 
ABIDALI 
MS. SIMA GUPTA 
D. N. BHATTACHARYYA 
MISS SUDAKSHINA KHANIKAR 
ASHIMANTAGOSWAMI 
ANIL SHARMA BHATRA 

R. PATGIRI 	- 
DEBENDRASAHARIA 
RAJIB SARMA 
MUSTAFA JAMAL QUADIR 
MISS MANASKANTA BARUAH 
MISS KAVITA K. JAIN 
TAPAN RANJAN DAS 
TRIDIB KALITA 
MS. MAMONI ROY 
SAIDUL ISLAM 
MS. SHAMIMA BEGUM 
DIOANKAR BAGCHI 
SHYAMAL AICH 
MS. KANIKA SINGHA 
JAGADISH CH. GOGOI 
MISS SWARNALI S. CHOUDHURY 
HARIBRATA CHANDA 
MUKUTCH.BHATTA 
SUJIT KR. ROY 
RAJU GOSWAMI 
NANI G. KUNDU 
SHEKHAR CHAKRABORTY 
OM P. AGARWAL 
RANABRATABANERJEE 
MS. SUMITRA SARMA 
MRS. BANDANA DEKA 
TARUN BORA 
MOTI RAJ ADHIKARI 
MISS SABBINAYASMIN 
BISWAJITBURAGOHAIN 
MRS. BOBY G. BURAGOHAIN 
MISS SANGEETA BURAGOHAIN 
NEEL KAMAL DEV NATH 
MISS DIPANNITA CHAKRABORTY 
NAZMUL 1. MAZARBHUIYA 
PRASANTA HAZARIKA 
MS.NAZNEENAHMED 
RIYAJUDDINANSARI 
SOURAVSHARMA 
MS. SIMA RANI DEY 



L, 6  
MS. SWARNALATA GOSWAMI 

MAINUL H. BARBHUYAN 

MUKTI RAM LASKAR 

MISS BINITABARUAH 

RAFICUIL ISLAM (11) 

MISS KAMALA SINGHA 

MISS ANUPAMA ROY 

BISWAJITCHAKRABORTY 

MD. RAFIKUL IS LAM (111) 

BINODAN TALUKDAR 

MISS MINERVA BARTHAKUR 

MISS NITU HAWELIA 

RAHULBEZBARUAH 
ABU NASERUDDIN AHMED 

SUMIT DAS 

SANACHOWBA SINGHA 

YUNUSHAHMED 
MISS RITA DEVI 

N. ANIX SINGH 

BANDAN KR. KAR 

BIKRAM MALAKAR 

LALIT KR. MINDA 

MD.FAJLEY K.R. AHMED 

AMZAD HUSSAIN 

PHANINDRA KALITA 

JITEN PAYENG 

MS.KABERIDEKA 
PRADIP KR. KALITA (11) 

SANTANU BORA 

KARABI KALITA 

MISS MANIKA CHOUDHURY 

MISS RUMA DAS 

RAFIQUL ISLAM (IV) 

MASTERSHELIM 

MRS. SUNITI KALITA 

MD. NEKIBUDDIN AHMED 

RAJIB BORPUJARI 

DIGANTA BARMAN 

SAMIR DA 

ABDUL HASHEM KHANDAKER 
DRTILOKDA~GUPTA 

ASHIM KUAMR BARUAH 
SANJAY SINGH 

PRATIM KR. CHAKRABORTY 

MOHD. INAM UDDIN 

NEELOTPAL DEKA 

MS. RUBINA SULTANA 

PARSWAJYOTI DAS NAIR 

MS. AYESHA SIDDIKA 

MS. BHARATI MUKHERJEE 

MS. MALABIKA P. GOGOI 

SRAVAN KR. TALUKDAR 

HIFZUL 1. CHOUDHURY 

SUSHANTADAS 

AMIT JALLAN 

ISTIAQUEALAM 

RAJIB CHAKRAVORTY 

LASHMI N. DIHINGIA 

RAKESH DUBEY 

DEVJYOTI CHOUDHURY 

PRIYANKU SUNDI 

SUBRATANATH(II) 
MISS GITY KALITA 

ROSHAN MALOO (JAIN) 
MS.ONTIMA SHARMA 

TAPAN ROY 

MOINUILHOQUEANSARY 

MD. RAHMAT ALI (11) 

MISS MARY GdGOI 

IDRISH CHOUDHURY 

MS. MINAKSHI BHATTACHARJEE 

JYOTIRMOYPATOWARY ,  
SHEELADITYA 

MADHURYA MAHANTA 

MISS SHEHNAZ RASUL 

RASIDUL HUSSAIN 

MISS ANJANA SINGHA 

MD. ABUBAKKAR SIDDIQUE 
ABDUL AWAL 

SOHELALIM 

JAHID M. A. CHOUDHURY 

MISS JULFIYA BEGUM 

MD. HOSNUL HOWE 

TRIDIB BAIDYA 

SANTANU KR. SARKAR 

PRASANTAS.DEKA 
MS.BINITASWARGIARY 

MISS SNIGDHA DAS 

ATANU GANGULY 

BHARGAVSARMA 
TALAT H. HAZARIKA 

DIPAYAN DUTTA 

GHANASHYAM DAS 

NAYANJYOTI MEDHI 

MS. MOON MOON LASKAR 
DILIP DEY 

MANOJ KR. SARMA (11) 

MRS. JENNIFER ZAMAN 

GURVINDER SINGH SODHI 

MD. GLASH UDDIN 

MS. JULIANA RAHMAN 

MUSTAKIM RAHMAN 

PRANJAL BORTHAKUR 

BIPUL KR. DAS 

ASHOK KR. BORAH (2) 

MISS PALLAVI .  TALIJIKDAR 
INDRAJEET SHARMA 

SUKUMARSARMA 

NAYAN JT SARMA 

RITU BARNA DEKA 
MS. MOMITA BARAH 
MISSLIPIKADEVII 

RITURAJ BISWAS 

MISS SEEMA CHAKRAVORTY 

SATYAJITK.S.THAKUR 

DR MATIUR RAHMAN 

MRS, P. DUTTA BUJARBARUAH 
AMAL KALITA 

MS. MANJU AGARWALA 

MOBARAQUE HUSSAIN 

PURBADRI BANERJEE 
MRS. C. BARUAH TALUKDAR 
ZAKIR HUSSAIN 

MAZHARUL ISLAM 

MRIDUL KR. BORAH 

MRS. NANDITA NATH 

MISS KALPANATALUKDAR 

BHUPEN KUMAR 

MS. MITALI GOGOI 

MISS RULI 13ARUAH 
DIGBIJOY MANDAL 

SANTANU PARASHAR 
MS, MRINALEE BHUYAN 

SWAPAN KUMAR DAS 

MS. ALPANA SAIKIA 

MISS NASHREEN AHMED 
MISS NILAKSHI BARMAN 
SAIKH MD. A. PAHLAVI 

SHAH NEWAJ AHMED 

MRS. ABHINANDITA CHAKRABARTY 

MRS. NIBEDITA SARMAH 
MANASH HALOI 

MISS SUSMITA KANUNGOE 

MS. TEENA SHARMA 

MS. MANISHA SARMAH 

MISS BIJU RANI KALITA 

MISS BARASHA DAS 

SAMUDRAGUPTA DUTTA 

MISS KABITA GOSWAMI 

RAJEEB KALITA 

TRIDEEPBARUAH 

MS. AFSANA IRFAN 

MRS. DIKSHA H. BAROOWA 

MS. TRIPTI PATOWARY 

KRISHNA KT. DAS ' 

NAYAN MONI HAZARIKA 

ZAKIR HUSSAIN (11) 

ABDUS S. AKAND 

MRS. SABINA YESMIN (11) 

MRIDULMAHANTA 

MRS. SONGITA MAHANTA 
ABDULGONI 

~K R. SAf-#lA 
BAHARUL ISLAM(11). 
IENDRADEKA 

;- B. DAS SARKAR 
E KR. SENAPATI 

LAPHEIKH 

MISS ELAKSHI DEKA 

MD,AIBDULA.ALAMGIR 

KAMAL K. GOSWAMI 

13HASKAR JT OAS 

BIBI :KA NANDA GOGOI 

DHF UBOJYOTI CHAKRABORTY 
MS, kRUNDhUTI BARUAH 
ARL NANIGSHU DHAR 
MS. SHABANA A. CHOWDHURY 
TAPXN RANJAN DEURI 

MAt0J KR. SARMA (111) 
MRI UPAWAN GOSWAMI 

AM 
I 

MS.'rN SARMA 
MADHURIMA DUTTA 

130YAL 

USISH SINGHA 
W P. DAS 
0r CH. BORAH 

3HUMANSARMA 
M& INKU SOM 
MD. VIRLILHASSAN 
Ms' kPARAJITA BHUYAN 

IEN SARMA 
1JAJYOTI PATHAK 

AZI 11. LASKAR 
SUNITAMEDHICHOUDHURY 
AN KR. SAIKIA 

Ms. AJU AGARWAL 
Ms. JILIE BEGUM 

,MSARMA 
K. ATOLI SEMA 

ADHIR DAS 
WIL H. BARUAH 
DAISY B. GOGOI 
IAL KR. DAS 
NITA SARMA 
HIV K. GOSWAMI 

Ms. RITI REKHA BARUAH 

Ms. IANIKA DAS 
CHINOOROYSARKAR 

Ms. SHA DAS 
Ms. IJITA SARMA 
MD. HAFIQUE KHAN 

JAIN 

Received from the executant, 	Mr/Ms .............. 
satisfied and accepted 	me/us in the a 

Advocate 

And Accepted 

Advocate 

........... 	.................. will lead 

Advocate 

And Acc( 

Advo 

And Accepted 

Advocate 

Trinted and Tubfished'6y gauhati Ifigh Court Bar.Associatz . on, gi h' ' ja'  411,-781.001, 
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